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[Shri K. S. Ramaswamy]
ing a corrigendum to Government Notifi-
cation G. S, R, No. 2026, dated the 23rd
November, 1968,

[Placed in Library, See No. LT-2737/70
for (i) and (ii)]

THE CITIZENSHIP (SECOND AMENDMENT)
RULES, 1969

SHRI K. S. RAMASWAMY : Sir, 1
also beg to lay on the Table a copy of the
Ministry of Home Affairs Notification G.
S.R. No, 2795, dated the 19th December,
1969 (in English and Hindi), publishing the
Citizznship (Second Amendment) Rules,
1969, under sub-section (4) of section 18
of the Citizenship Act, 1955.

[Placed in Library, See No. LT-2630/70]
ANNUAL AccouUNT (1967-68) OF THE MADRAS

PORT TRUST AND RELATED PAPERS;

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANWSPORT (SAR-
DAR IQBAL SINGH) : Sir, I beg to lay
on the Table a copy of the Annual Ac-
counts of the Madras Port Trust for the
year 1967-68 and the Audit Report thereon
and the Administration Report for 1967-68,
[Placed in Library. See No. LT-2631/70]

[MR. DEPUTY CHAIRMAN (In the Chair)]

REPORTS OF THE COMMITTEE ON
PUBLIC UNDERTAKINGS

SHRI NAND KISHORE BHATT
(Madhya Pradesh) : Sir, I beg to lay on
the Table a copy each of the following
Reports of the Commiitee on Public Under-
takings :

(a) Fifty-second Report (1969-70) on
action taken by Government on the
recommendations contained in the Sixth
Report of the Commiittee on Public Under-
takings (1967-68) on contracts entered
into by Rourkela Steel Plant of Hindus-
tan Steel Limited with M/s. B. Patnaik
(P) Limited and others for the supply of
Iron Ore and Manganese Ore.

(b) Fifty-fourth Report (1969-70) on
action taken by Government on the
recommendations contained in the Fifty-
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first Report of the Committee on Public
Undertakings (1968-69) on State Trading
Corporation of India, New Delhi.

FIFTH REPORT OF THE COMMITTER
ON THE WELFARE OF SCHEDULED
CASTES AND SCHEDULED TRIBES
SHRI B. T. KEMPARAJ (Mysore) :
Sir, I beg to lay on the Table a copy of
the Fifth Report of the Committee on the
Welfare of Scheduled Castes and Scheduled
Tribes of the Ministry of Labour, Employ-
ment and Rehabilitation (Department of
Labour and Employment); Directorate
General of Employment and Trading—
Employment of Scheduled Castes and Sche-
duled Tribes in Services.

LEAVE OF ABSENCE TO SHRI B. K.
GAIKWAD

MR. DEPUTY CHAIRMAN : 1 have to
inform Members that the following letter
dated the 19th February, 1970, has been
received from Shri B. K. Gaikwad :

As I am still confined to bed due to
paralysis, I regret I am not in a position
to attend the session of the Rajya Sabha.

I would therefore request that I may
kindly be granted leave of absence for the
duration of the present Seventy-first
session.

Is it the pleasure of the House that per-
mission be granted to Shri B. K. Gaikwad
for remaining absent from all meetings
of the House during the current session?

(No Hon. Member Dissented)

MR. DEPUTY CHAIRMAN : Permis-
sion to remain absent is granted.

MOTION OF THANKS ON THE
PRESIDENT’S ADDRESS—contd.

SHRI ANAND CHAND (Bihar) 2
Mr. Deputy Chairman, I am grateful to
you for giving me this opportunity of
airing my views on the motion moved by
my friend, Shri Arjun Arora, regarding
the Preisident’s Address. I have heard
what has fallen from the lips of my hon.
friend, from the seconder to him, as well
as from the opposite side of the House on
the subject. I wish to say that the last four
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months of 1969 have marked a turning point
in the history and pattern of functioning
of the Government and political parties
in this country. It is a turning point which
is as full of possibilities as the advent of
freedom was nearly 24 years ago. The Indian
National Congress which symbolised the
hopes and aspirations of millions of our
countrymen in the 1920’s underwent a
basic and psychological change resulting
in the split of the party and giving to the
opposition for the first time a recognised
status in both Houses of Parliament.

T will not go into the basic causes of that
split. But here I might only be allowed to
say that it was a split occasioned by a
silent but grim struggle waged throughout
the length and breadth of the country during
the last Presidential Election between the
forces of change and the forces of status
quo. I am glad that the forces of change won
the upper hand and the forces of status quo
lost the battle. The point, however, remains
that in this struggle whereby democratic
socialism has now been projected into the
forefront not only by the party to which
I belong but by those of us who have gone
into the opposition as well as by the other
political parties of this country, the leader
of my party, Shrimati Indira Gandhi, as
Prime Minister and as a person, has exhibited
significant courage and has played, to my
mind, a heroic role in the mobilisation of
these forces. I know, most of my friends who
have parted company will not accept this
proposition, Rather they are much more
enraged that such a thing should have
happened. and increasingly we find evidence
of this in both the Houses whereby they
are not going on with the sole object of
trying to topple this Government and mostly
denigrating the position of the Prime Minister
I think our shoulders are broad enough to
answer those critics. I am sure the Govern-
ment, as it is functioning, has got the where-
withal to meet those onslaughts. Here 1
will only mention that the Congress Party
today, after the split, after this purge, re-
mains as dynamic to my mind as it was in
the 1920’s, and it is mecting the challenge
today in the late 1960’s niccly as well as it
did in the turning point of the country’s
struggle in the 1920%s.

Sir, the President’s Address, although it
makes good reading, does not enthuse
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me, I am sorry to say that but it does
not enthuse me. It does not enthuse
me because 1 think it does not go
far enough. The hopes and aspirations of
millions of our countrymen after Mr. Giri
took the oath of office as President were
centered on changes, great changes, quick
changes, socialist changes. 1 will not go
into ‘isms’. <Isms’ are the order of the day, If
I might be permitted to say, the mere word
‘socialism’ denotes the plea that property,
industry and business should be owned by
the State or in some other public way.
If we are to fulfil this concept of socialism,
if we are to act according to the theory
which most of the political parties of this
country are advocating today, we have to
move fast on that road and we have to
bring about that equality. Otherwise, we
will fail the masses and we will not be able to
generate or canalise that enthusiasm which
has been exhibited in the country and about
which the President has made such pointed
reference in paragraphs 6, 7 and 8 of his
Address.

Now, it is true that there has been some
progress in the agricultural field. There has
come about a ‘Green Revolution’. But there
remains the question of ceilings on agricul-
tural lands, stoppage of restriction on the
backward people like the Scheduled Castes
and the Scheduled Tribes from selling their
lands and other measures regarding the dis-
tribution of Government waste lands to
those who are in need of them or who are
affe ted for want of them. Now, it is said that
agriculture, being a State subject, it is diffi-
cult to move quickly. But whatever it is,
unless we move quickly in these directions,
this particular revolution or this particular
change in the agricultural sector will, to
my mind, be a hollow concept. Similarly,
the decision of the Government and of both
Houses of Parliament to nationalise the
banks and thercafter the decision of the
Supreme Court which gave an adverse
finding then again another ordinance by
which the whole process of banking has been
renationalised—I do not know what is the
exact word for it—all these show that there
is a lacuna, a serious lacuna, in the Consti-
tution under which we function at the
present moment. 1 put it not only to the
Government but to all the political parties
in this House and outside whether the time
has not come when some kind of a Cynsti-
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tuent Assembly called on the basis of adult
franchise is not the need of the hour, which
may sit and look into the whole Constitution
and try to plug the loopholes where they are
necessary, if we are to rapidly march on the
path which we have selected. Today the very
Preamble of the Constitution says that India
is to be a Sovereign Democratic Republic.
To my mind, there is a basic difference
between a Sovereign Democratic Republic
and a Socialist Democratic Republic. If we
are aiming at a Socialist Democratic Re-
public, I think basically the Constitution
would have to be changed. If we are satisfied
with the present context or with the situation
as it now exists, then I am afraid many
serious obstacles are in the offing
and we will find that the measures which
this Government have undertaken to
raise the condition of the masses in
a socialistic manner will find greater
and greater hurdles and eventually turn
into nullity. That is only a suggestion and a
suggestion which should be very carefully
weighed and considered,

Then, Sir, T would like to say something
on the question of Chandjgarh, Chandigarh
has gone to Punjab, It is a welcome deci-
sion, It has not only been weicomed by the
Members, by and large in both Houses
of Parliament but I think it has been wel-
comed—which is much more important-—
by the people of Chandigarh itself, I happen
to have some links there. So I can speak
about it with authority, But what worries
me, however, is the Government’s decision
to set up a new Commission for the re-
adjustment of boundaries between Punjab,
Haryana and Himachal Pradesh, In 1966,
before the Punjab Reorganisation Act was
passed, the Shah Commission made a study
of ajl these problems and made a2 volu-
minous Report, In that Report, ceriain
factors were put in, certain factors were
weighed and certain suggestions were made.
Now, if that Commission is to be replaced
by another Commission. I am sure it would
be necessary—and I think it is imperative—-
that the terms of reference of such a Com-
mijssion should be weighed with great care
and should be drawn up in such a way that
there is no further shifting of ground mainly
on political pressures and political consi-
derations, Once we appoint these Com.
missions and they produce these voJuminous
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Reports after due research and inquiry,
it ill-behoves us to shift the ground merely
because of political pressures,  In this con-
text, I also hope that the existing conflict
about boundaries between the States of
Maharashtra and Mysore will find an ami-
cable solution. I know it is a delicate matter.
I know the State of Mysore is standing
on prestige and so is Maharashtra, But I
am sure that some amicable solution will be
found by the intervention of the Centre and
the goodwilland amity of both the States,
After all, whether it is Belgaum or any
other area of India, it is all part of India and
to treat these areas as if they are foreigh
territories—they may be within the encoms-
passe of one State or the other—is something
which hits—I am saying this for everyone—
at the very rool of the problem, And T fee]
that it would be wrong to assume an atti-
tude whereby it would lead to a kind of civil
war. India, after all. is one integrated whole
and it is immaterial to which area or which
particular State it belongs,

In this context, I might be allowed to say
a few words about the great Bhakra com-

plex and the Beas.Sutlej Link which are
going to come within the purview of the new
Boundary Commission,

Sir, as you are well aware, the Bhakra
Dam js being administered by an autono-
mous Board, called, the Bhakra Manage-
ment Board to which the Sutlej link is to be
eventually transferred as sgon as it is com-
pleted, With a complex or with an irriga-
tional as well as electrical potential being
given by these projects to no less than four
States, Himachal, Haryana, Punjab and
Rajasthan, it would be wrong to give the
power of administration of these particular
projects to any omne particular State, The
present arrangement makes it a kind of auto.
nomous agency where it can look without
fear or favour towards the necd of all these
States for irrigation and power. If the in-
tention is to change the very basis and to
bring about fundamental changes in the basic
structure of the Board, I hope it will not be
forgotten that a pattern will have to be
evolved in which the functioning of such
a Board is not circumscribed but widened
and, perhaps, modelled on the basis of the
Damodar Valley Corporation which is a
much more autonomous body than the
present Bhakra Management Board so that
it may be ablc to function for the benefit of



137 Motion of Thanks on

all these four States which are so effectively
involved,

I wish here to state, with your permission,
another matter of rathzr common or, T might
say, uncommon interest, thz abolition of
the privy purses and the privileges of the
ex-rulers of the Indian States, It seems that
there has coms into this House a very great
interest in this subject of late, and after the
pissing of the Resolution during the last
session in which by a majority the House
agreed that this thing should be done be-
fore the next session which is the present
ons, there scems to be an urgency and agi-
tation in the minds of friends on both sides
as to see that some changz is brought about
or the decision of the Government in prin-
ciple to abolish them was translated into
action,

Sir, T am not here to question that deci-
sion, I am here only to say that the President
has, to my mind, rightly mentioned in his
Address that although the Government
have taken a decision in principle for the
abolition of thesz purses there would have
to be certain transitiona] arrangements,
Yesterday there was a great excitement
when Shri Bhupesh Gupta and my other
friend from the P.S.P., I believe Mr, Banka
Behary D1s, were rather agitated that noth-
ing has bsen done, that no legislation has
been put bzfore this august House before
the Budget was presented on the 28th,
Then, my friend, the Leader of the Oppo-
sition, was very vehement when he said that
Sardar Patel with the touch of his fingers
decided this question in a few minutes or a
few months while thjs Government cannot
decide this much smaller question in so
many years. As one who is connected with
the background of aJl this, may I say in all
humility that at the time when these settle-
ments were made, at the time of the late
‘Sardar Patel, there was much more manoe-
uvrability. Then we did not have a Consti-
‘tution of India, We had a kind of interim
‘period in which these changes were brought
about and in which the supremacy of the
‘people of India was on the point of being
-established, Now what is sought to be done
is to remove the provisions of the Consti-
tution embodying those guarantees, and in
the amendment of these provisions, natura-
1ly, care has to be taken in two directions :
one, that these amendments are npot made
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[ in a haphazard way which may lead to some

kind of litigation in the Supreme Court as
was hiated at by my friend, Shri Shyam
Nandan Misra, I believe, day before yes-
terday, and, on the other, that we are going
to g0 back on something which we promised
to the Princes at a time when they came to
the aid of this country to surrender nearly 48
par cent, of the territory of India as it stands
today, We did not then adopt a dog-in-the~
mangzr attitude,  We left ourselves to the
will of the pcople who are sovereign.

I for one have no doubt that there can be
no question of fight between the Princes
and the people of India, The people of
India, as laid down in the Constitution,
are supreme. There is no questjon about it,
Princes or no Princes, they have to listen to
the will of the people and adjust accordingly,
At the same time we, the people, have ajso
to see that if they have a case that case has
to be propetiy viewed.

T might give the figures here. 1
did not speak in the debate last
time when it was Dbeing debated
on the privy purses purposely, Out
of the 279 pzople who are drawing privy
purses today, no less than 180 belong to a
category which draw a privy purse amount-
ing to Rs, 1 1akh or less. In this 180, there are
75 who draw a privy purse of Rs. 20,000
or less, and in this 75 also, there is a cate-
gory of no less than 25 who draw a privy
purse of only Rs, 5,000 a ycar or less, that is
merely Rs, 400 a month, When the question
is asked about this organjsational arrange-
ment, I think there is a base on which we
have to see these things and come to certain
well-defined decisions. I do not say that it is
not within the competence of Parliament to
do so. I do not say that we should not at-
tempt to do 50 because, after all, we are not
yet an egalirarian society, But what I wish
to submit i> that nothing should be done
which smacks of political expediency rather
than politicul wisdom,

1 have only a couple of words more to
say before I resume my seat. I wish to say
that so far as foreign relations are concerned
it is heartening to see that our dialogue with
Pakistan still continues although there is
very little response from that side. I for one
am an optimist and I believe that that dia-
logue should be continued not only because
a pattern in Pakistan of administration and
government is now about to evolve, is about

/
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to emerge. It is going to be much more de-
mocratic than the present totalitarian or
military rule of President Yahya Khan—
also because we in this sub-continent are so
situated that unless we have some kind of a
dialogue with Pakistan about the mutual
understanding and goodwill on all our
problems, it is difficult for us to be all the
time preparing for war with that country.

Secondly, Sir, I wish to submit that alth-
ough China today is occupying quite large
chunks of our territory and it has shown an
attitude of not listening to what is reason-
able and what should be reasonable, I feel
that the Government of India should not
leave the dialogue with China. I know that
my friends opposite would be upset parti-
cularly because today a simple theory is
advocated that China is an aggressive power,
that China is trying to bamboozle us, that
we have to be eternally vigilant against
Chinese aggressions and so on. A psycho-
logical climate is created throughout the
world, whether it is Vietnam, whether it is
the Chinese ambitious claims against Russia,
whether it is the other ar s¢: of Cambodia
or whether it is Thailand and so on. A cer-
tain amount of agitation is t1ere that China
is an expansionist country. I do not know
China intimately. I am not speaking here
for China. But I do not know that we have
a frontier with China stretching across hun-
dreds of miles along the Himalayas. In order
to protect that frontier we have to spend
millions and millions of rupees which with
our crippled resources we can ill-afford to
put into defence instead of putting it into
other productive uses. So what [ submit is
that in its proper skill and proper wisdom,
the Government may see the proper time
and opportunity to come to a dialogue with
China so that the Himalayas which have
been an area of peace always once more
return to be an area of peace and harmony
instead of a theatre of tension and war. I
tharnk you.

SHRI DAHYABHAI V. PATEL (Guja-
rat) : Mr, Vice-Chairman, Sir, we had the
benefit of the Address of our President. I
believe it was unusually long. I do not know
whether the substance justified the length
of the Address. In spite of the length I do
not see much substance in it in the matter
of hope or cheer that it might bring to the
people. The President perhaps very rightly
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made a survey of the ten years of the last
decade.

It is a correct thing. But what have been
our achievements in the last 10 years? Sir,
you are aware that very recently our Prime
Minister visited Gujarat, The Chief Minister
of the State of Gujarat handed over an aide-
memaire to her listing the grievances—or
difficulties, if you think the word ‘““grievance’™
is too strong—of the State of Gujarat.
What are the things referred to there?
Requirement of rigs for water supply in
scarcity areas. This is after 20 years of Con-
gress rule. The Rajyapal of the State also
spoke in similar terms in his address to the
Gujarat legislature. He pointed out that
more than 8§50 villages were still to get fresh
drinking water supply, and this at a period
when we have just concluded the Gandhi
Centenary Year! The Rajyapal very rightly
points out that the difficulty of water is
much greater in the case of the poorer sec-
tions of the society, particularly the back-
ward classes and Harijans. Now this is one
grievance of the State of Gujarat.

The Chief Minister also lists the question
of execution of 1aillway works in scarcity-
affected areas because Gujarat has certain
areas which are very much affected by scar-
city and brought repeatedly. This year also
the area of Sebarkantha is very badly af-
fected. I remember, Mr. C. Subramaniam,
when he was Food Minister, said in this
House when we were discussing the Bihar
famine, that in Gujarat famine relief works
were executed more efficiently and with a
view to permanent benefit. Why does not
the Central Government look into this
and sanction some money for removing this
permanent scarcity in many areas parti-
cularly when it affects the weclfare of the
backward classes and the Harijans in the
area? The Chief Minister referred to the
execution of railway works categorically.
Sir, I may remind the House of a subject on
which I have spoken several times here. I
will just refer to it briefly. The Gaekwad of
Baroda, late Saji Rao, had given a sum of
Rs. 125 crores or so to the Indian Railways
for the Bhavnagar-Tarapore link. And what
did the Government of India do? They
quietly credited this amount to General
Revenues. Was it very honest of the Gov-
ernment to do this? 1 have mentioned it.
more than once in this House and anothe
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colleague of mine, who is no longer a Mem-
ber in the other House, also mentioned it
there. It was also mentioned in the Railway
Advisory Committee but to no effect, That
money has been misappropriated like this
by Government and new works are being
taken in hand elsewhere and new railway
lines are being constructed elsewhere. This
money in the hands of the Government
would have multiplied three or four times
merely by interest charges. And yet this
project remains incomplete. This is men-
tioned by the Chief Minister of Gu_]arat to
the Prime Minister.

He also lists the setting up of a petro-
chemical complex about which I have men-
tioned several times in this House, and the
setting up of an atomic power station in
Saurashtra. Saurashtra has got possibilities
of industries. There is a large amount of
bauxite which is exported. But without
plentiful electricity and cheap electricity, we
cannot convert it into aluminivm of which
we are so short. I do not know how the Plan-
ning Commission views it, but T have seen
the figures in the memorandum given by the
Chief Minister of Gujarat to the Prime
Minister recently and I think the Govern-
ment of India should take this in hand very
carly.

Then he has mentioned the gquestion of
machine tools project and royalty for crude
oil, which is also a moot point as far as
Gujarat is concerned. I do not why the
Central Government behaves in this man-
ner. Why does the Government have dif-
ferent standards for royalty on crude oil for
different provinces? Why should not the
rate be uniform? Paiticularly the case of
Gujarat is stronger because plentiful oil has
been found there and the drilling of oil wells
in Gujarat has been more successful. It is
fortunate for this country that it has been
more successful and cheap; perhaps it is
the cheapest in the world. It is a world re-
cord that Gujarat oil drilling is the cheapest.
Yet the Government of India is going slow.
1 have been urging this point in this House
repeatedly. I have pointed out that the gas
that comes out of these wells is allowed to
burn up. It is not given to industries. It is
not bottled and given to private homes as is
being done 1n Bombay and as it is being done
in Delh1 also. It is a very useful commodity.
But it is allowed to burn up. As you travel in
a train from Bombay to Saurashtra in the
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evening or at night, you will see flares all
over, particularly between Ankhleshwar and
Baroda and then a little further, between
Ahmedabad and Viramgam. You see the
flares burning and the sky being red because
of the flares. All the gas is allowed to burn up
instead of being utilised. Now this gas can
very well be utilised not only for industry but
for many other purposes, for private homes
and so on.

Then we pursue another penny-wise
pound-foolish policy. You dieselise trains in
Bengal and Bihar where there is plenty f
coal. In Gujarat there is no coal and you
haul coal from 2,000 miles for running the
trains in Gujarat. I have been urging this
point for several years. Why don’t you die~
selise the trains in Gujarat and use oil when
it is there, instead of putting a heavy load
on the rails, wearing out the rails and wasting
your fuel when it can be beneficially used
otherwise? I am glad that at least the Chief
Minister has had the courage to speak
openly what I have been urging and what
the other Members have been urging in this
House.

Then he has mentioned naval patrol of
Kutch and the Saurashtra area. I think
the Chief Minister is very right in mention-
ing this. This point was urged previously
also and actually the dispute with Pakistan
on Kutch border would not have arisen but
for the negligence of the Central Govern-~
ment. Members will recollect that I pointed
out here to the Defence Minister that the
Government ol Gujarat sent a special repre~
sentative here to point out that Pakistan
was making preparations for war in this
area. The Government was complacent
and would not listen. When he telephoned
to the person in charge of Indian Airlines
saying that he wanted to go to Delhi and
urge the matier before Government as it
was very urgent, the officer said “Do not
disturb me. I do not book seats on the air-
lines.” This is the answer got from a res-
ponsible officer in the Government of India.
“I do not book seats in the airlines. You
go there directly.” Well, this man had a
little patriotic fire in him, even though he
was a Government servant. He went to the
airport and got a seat to Jaipur and per-
suaded another Government servant who
had a seat to offer his seat and allow him to
go to Delhi. After coming to Delhi, what
happened ? He telephoned the Military head-
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Quarters. They said, <All r'ght, come
along”. And when he goes there, one
of the officers says, “You have got only
15 minutes. I have got to go to a polo
match.”

He will say, “I have got an engagement.
I have to preside over some ceremony.”
And somebody else has got some other
engagement. When this man is coming to
Delhi on behalf of the Gujarat Government
this is how he is treated by our Defence
Ministry. I have pointed out this before,
The same thing is being repeated by the
Gujarat Government, We have lost our
case in Kutch because of the negligence of
these people here. May I say our case has
been lost because of the cloud of Krishna
Menon cast on the Government of India,
and we shut our eyes to this completely?
When the Kandla Port was built, it was
supposed to be a defence port. There should
have been a broad way linking Kandla
with Delhi and Punjab. It is the Krishna
Menon’s regime that delayed this link-up.
They delayed the patrolling of this, and
therefore, we have lost our case in Kutch
and Pakistan stands there in its aggressive
posture against us today. If you do not
protect yourself, if you do not protect or look
after your own house, what is going to
happen?

The Chief Minister of Gujarat has also
urged for a rescheduling of the debts due to
the Centre. The debts of Gujarat have been
there largely due to the unfortunate ar-
rangement at the time of the partition of
Gujarat, I should say the separation of
Gujarat and Maharashtra, not partition.
A wrong word I have used and I
am sorry. In that separation Mr. Chavan
had his way and he did everything to see
that no advantage came to Gujarat. Even
in the case of the transport vehicles of the
State Transport Department, all the old
vehicles were ordered to go to Gujarat
and all the new and renewed vehicles were
taken away to Maharashtra. All these
things have been pointed out, but because
of the very good relations that the Gov-
ernment of Gujarat tried to maintain with
the Centre, there was a policy of hush-
hush. There are only a few people like me
who would not listen and who have urged
these points. The time has come for the
Gujarat Government to urge these points.
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It is their failure and the failure of their
representatives some of whom, I am glad,
are now sitting behind me. Some of them
are sitting on the other side. I have actually
seem some of them defend the Centre on
its attitude towards Gujarat in Consultative
Committees where I pointed this out.

Another thing that the Government of
Gujarat points out is about telephone faci-
lities for Gandhigram. This is the halting
attitude of the Gujarat Government. Own
your Telephone Scheme was made and it
was the businessmen of Gujarat, of Ahme-
dabad, who constituted it largely. With
their money today a telephone factory was
started in Bangalore, if you please. Another
one is to be started now. Where? In Sri-
nagar..

SHRI SUNDAR SINGH BHANDARI
(Rajasthan) : A beauty spot.

SHRI DAHYABHAI V. PATEL: ...
and Gujarat will continue to suffer its tele-
phone shortage. I have urged upon the
Government of Gujarat that just as large
fndustries can be started with a certain
amount, the Gujarat Government should
start its own telephone factory and abso-
lutely get rid of these difficulties that have
been unnecessarily created. The Telephones
Department of the Government of India
makes 200 per cent profit. It is one of the
greediest Departments, and yet we have to
suffer. The Ministers of the Government of
India do not listen to us in this fight. They
make their telephone calls even at the time
of elections on the “immediate call” basis
at our expense. The cost of an immediate
call is four times that of a normal call if I
am not mistaken. And if I am mistaken
please do correct me. They make those
calls at our expense. In the last general
elections my party sent me to Bihar. And I
could hardly get a call from there to Bombay
while Mr. Satya Narayan Sinha, the Min-
ister of Telephones, could get a call to any
place all over India in no time. Thi
is the difficulty that we suffer from. And
why ? Because, the Government of India is
not honest and does not want this difficulty
to be obviated. Go to even the smallest of
countries. Some of your friends have just
come back from some African countries.
Ask them about the conditions of tele-
phones there. You can telephone from one
place to another in the whole country and
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sometimes across the country without diffi-
culty, You can dial directly. It is only in this
blessed land because of this blessed Govern-
ment that there is obstruction in the tele-
phone communication. I do not know for
whose benefit the Government of India is
taking that 200 per cent profit. Why does
it not allow the installation of more number
of telephones? You will get still larger
profits. And why should you go in for
these costly machines? Why do you
have this Priyadarshani? Why do you
have these costly pieces? You can use the
small Japanese telephone which is only a
plastic one if metal is costly. The dial is
uaderneath at the bottom and the phone you
speak into is at the top. Why do you not
connect those phones and allow as many
people as would want to have telephone
connections? This attitude of not allowing
the people to have telephone communi-
cation is wrong and I can see no other
motive in this except to perpetuate the
Congress rule. Communication is the first
thing that is necessary after education.
And what are we doing about education?
In Bombay, in Gujarat, in South India,
everywhere there is a strong literacy drive
for adult education. But I do not see it any-
where in Delhi and Bihar. This is a place
where learning a language today is the eas-
iest, particularly the national language. But
we find the largest number of illiterate
people here. Why is it so? How can our
agriculture improve when we have got such
a large class of illiterate persons? Why do
you not educate them?

You remember that I have been urging
the use of modern methods, the method of
the Taiwanese cultivation, I took advantage
of the visit of the Taiwanese Minister when
he came for the ECAFE meeting; other-
wise, our Government would not like any
such thing, They would not like a packet of
Taiwanese rice to be brought in, It is a very
interesting story, Mr. Subramaniam was
the Food Minister. T was urging upon him,
“Mr, Subramanjam, why do you not sec
this rice? You are the Food Minister. This
is your responsibility. They have some-
thing to say about food production,’ He
said, “But how can I sec them ? They come
from Taiwan.- How can T meet them?”’
I said, “Well, T will bring them to your
office.”” He said, “No, no, not to my office.
How can they come to my office?”’ Then [
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asked him, “Shafl I bring them to your house
if you do not like them to come to your
office?”” He replied, *“Oh, no, not to my
house,” Then I suggested, “You come to
my house and meet them there,”” He said,
“T can consider that, but to make my posi-
tion secure or better, will you kindly invite
the Foreign Minijster ajso?”’ I said, “I can
invite the whole Cabinet, but they will not
come, This is something in the interests of
our country.” So, Mr, Subramaniam and
the Foreign Minister, Sardar Saheb, came
to my house, And a present of a Taijwanese
rice packet was made after a long talk, We
had some dijscussions. But they said “no
outsiders, no press”’. I said, <“All right, no
outsiders”, They just came in a homely
manner, There were two other people from
Taiwan ajong with that Minster. We had a
nice homely taik, All matters were discus-
sed, China borders, etc. all sorts of things.
After that, this packet was given. And at
least the people recognised that this made a
great difference to us, And do you know
what happened then? After that packet was
received by the Food Minister, for two
months Taiwan was writing to different
people in the Government of India asking,
“Will you please let us know where to send
and to whom io send the consignment?”’
There was absojutely no reply to this, There
was total indifference, Then T got a telegram
asking, “What are we to do? Where are we
expected to send the consignment?” Then I
met Mr. Subramaniam again and after that
it was straightened out, But when it was
strajghtened out, some underlings, not the
Secretaries, not the Minister, not even
the Deputy Secretaries—it was some under-
lings who wrote that letter—wrote, *“Can
vou send us more 2" And they sent us 200
tons, if you please, free of cost. The Gov-
ernment of {ndia has not had that decency
yet to say, ‘‘Thank you for this,” And
what do we do? We are buying rice. From
where ? We are buying Taichung rice from
Manila, But we did not say ‘“Thank you™
to Taiwan which has given rice to us, T witl
tell you the story of Manila also a little
later But I would like to draw your at-
tention to how recently our Externai Affairs
Minister has tried to classify countries as
friends and nonfriends. Tajwan is placed
among the unfriendly  countries North
Vietnam and North Korea are countries
friendly to us. I do not know what is wrong
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with our External Affairs Ministry. Why do
they do this sort of things?

MR. DEPUTY CHAIRMAN : Mr.
Patel, you will have to continue after tunch,

SHRT DAHYABHAI V, PATEL : All
right, I have got a few more things to say,

MR. DEPUTY CHAIRMAN: The
House stands adjourned tjll 2 pm.

The House then adjourned for
lunch at one of the clock.

The House reassembled after lunch at
two of the clock, MR, DepyTy CHAIRMAN
in the Chair,

SHRI DAHYABHAI V. PATEL : Mr.
Deputy Chairman, just before we adjour-
ned for Lunch, I was trying to point out
that T felt a sense of gratification that the
Chief Minister of Gujarat had to submit a
Memorandum more or less in the terms in
which T have been speaking for the last 10
or 12 years in this House. Some Members
must have seen my publications and my
booklets about my speeches in Parliament
and my questions, A reference to them will
show that most of the matters that he has
raised in his Memorandum have. been
mentioned by me. There was one slight
omission that I had made or a slight cor-
rection. 1T was referring to the telephone
connections with Gandhinagar, Gandhi-
nagar is going {0 be the capital of Gujarat,
They are setting up Government offices
there. Already some people are staying
there but it is surprising that for a distance
of 10 miles between Ahmedabad and Gan-
dhinagar the machinery of trunk telephone
has to be used. Knowing the telephone
operators and the telephone machinery in
this country, Member will realise how diffi-
cult it will be to operate this trunk telephone
system in this manner, Ten miles is not
such a big distance. We have in Bombay
telephones for a distance of 30 or 40 miles.
in the suburbs; in Calcutta also we have the
same system, What is the Jength and breadth
of Calcutta? For this little distance just
because it is going to be a new capita] the
Government wants to charge trunk rates
and waste so much time of the people and
cause so much delay. I think this is very
wrong and this must be set right at once,
It should be connected on the normal ex-
change, the mechanical exchinge, and it
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should be treated as a local call. It is a matter
of only 10 miles, T really do not know why
they cannot do it,

Sir, T was also talking about Taiwan.
What I was developing was that we have
every reason to be grateful to Taiwan for
giving us something which is just out of
friendliness, I do not know how the
minds of some people work but I find
some hon, Members of this House, Mr.
Kalyan Roy, Mr. Z. A. Ahmed and Mr.
Bhadram, have asked a question that is
coming up day after tomorrow about my
visits to Taiwan, I say “You can ask me
about the same and I will give you all the
informatjon,”” They have asked how many
times Mr, Dahyabhai Pate] has visited
Formosa between 1967 and 1969. I say
that you should not restrict it to 1967 till
1969, vou can ask from my first visit on-
wards when Mr. Nehru was living. My
first visit was in 1964, T have gone precti-
cally every year, During these two periods
once I went for the meeting of the Anti~
Communist League and then I went to at-
tend the meeting of the Asian Parliamentary
Union. Sir, T have been urging this Parlia-
ment through the Sreeker that we should
become members of the Asian Parliemen-
tary Unjon if we want our parliamentary
democracy to grow in this country. Of course
Mr, Niren Ghosh’ Calcutta  bu iness
is different ; so we can ignore him. We know
how they treat democracy and we know
their sense of democrecy. What the Chief
Minister says about bis colleagues in West
Bengnl is all public property and I need not
dilate on it. Therefore 1 say that we should
take part there, in thrse meetings of the
Asian Parliamentary Union, I have uvrged
upcn the Speaker but Tam told “Get us
clearance from the Fxternal Affairs Minie-
1ry.” T think this is very wrong, The Speaker
should not be fettercd by the External
Affairs Ministry in this manner. The Spea-
ker should have hi. independent discretion,
Countries like Japan, Indonesia, Malaysia,
Ceylen, eic. come there, Then there should
be no hecitation on our part to go there.
But we have been utterly misguided.

SHRI NIREN GHOSH (West Bengal) +
They are American satellites,

SHRI DAHYABHA1 V. PATEL : Then
I cap ajso say that your countries are Rus-
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sian satellites. You owe allegiance 1o some-
body else. We know whose allegiance is
where. During the time of crisis what they
did and where they were during the
freedom struggle is well-known, Therefore I
do not want to spend more time on these
people unnecessarily. But I want to say that
the Government is guided and misguided
by these people. This Government is
talking of socialism; this catchword is
quite wrong. In fact sccijali m i~ never
enshrined in our Constitution, What we
really need is social welfare and these people
have attempted it in Gujarat. I would like
to ask you to go and see Anand, There
is @ university there and there is a dairy;
they have put Rs. 5 lakhs every day into
the pockets of the poor agriculturists who
keep their buffaloes which give milk not
only for Gujarat but also for Bombay and
other places. That is a real example how to
make our people happy; that is how we can
pive them a welfare State. Give them edu-
cation, give them the means of livelihood
and give them social welfare; do not give
them only a socialist theory and more and
more taxes as this Government is doing,
Everyday, Sir, for the least reason you want
to raise the prices of articles; the price of
steel has been raised; the railway fares have
been increased. The great Sadachari, Mr,
Nanda, begins by raising the railway fares,
I hope we will have a suituble opportunity
of dealing with him later. It is this Govern-
ment that is raising the prices at every stage
unnecessarily,. How many times have the
Government got a reduction from the oil
companies? Have they ever passed on the
bencfits of this reduction to the country?
They have raised the oil prices, oil which is

8o necessary for the development of g,

culture. I say that this is a very disappoint-
ing situation during the last 10 years. There
is nothing to be happy about the survey
that the President gave wus. On the
contrary we have gone down economically
as well as politically. Politically We
have no friend; we are more or less iso-
lated ; cconomically we are not able to stand
on our own legs. So it is a very sad state of
affairs, My friends here turn their nose
whenever I mention Taiwan but they forget
that it is only by relying on our own strength
and by becoming self-st.fficient that our
country can become strong and will be able
to enjoy reputation in the nations of the
world; this cannot be done by depending
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on aid or depending on alliances which are
not going to take the country anywhere.
Thank you, Sir.

SHRI NAND KISHORE BHATT
{Madhya Pradesh) : Mr. Deputy Chairman,
I rise to support the Motion of my col-
league, Shri Atjun Arora, thanking the
President for his kind address delivered to
the two Houses of Parliament the other day.
The special featurcs of this Address is that
it is a complete departure from the Address-
es given on all the previous occasions. The
Address strikes a note of robust optimism.
It holds forth a promise to the country
“that the Government are resolved to go
forward at a faster pace towards the achie-
vement of a social order which is just and
humane.” The Piesident further says :

“It is my Government’s unswearving
purpose to build, brick by brick, a society
which is democratic and socialist.”

It is no doubt a very bold promise to the
country but at the same time the President
has also sounded a note of caution and said:

“The problems of India require uniquely
Indian solutions, taking into account our
way-of life, our history and our traditions,”

We, in India, arc passing through a very
d.ficult time. The two incidents of the
fast decade were the wars that we fought and
the agricultural situation which was imp-
roved, though we had two successive years
of drought conditions. That shows that the
country is determined to go ahead on the
path of self-rehance and also its d:termi-
nation to preparc for any eventuality that
it may be required to face from any
country with aggressive designs.

The economic situation in the country
has improved somewhat and the recession
which overshadowed industry for over two
years has been lilting gradually. The quali-
tative as well as the quantitative changes in
agricultural production on account of hybrid
seeds, favourable monsoon and the associat-
ed increases in other inputs have led the way
in creating hopcs for a more rapid growth
of the economy in the coming years. Neither
this nor the policies and programmes of the
Fourth Plan have offered any solution to the
baffling problem of unemployment in the
country. Nor docs 1t appear that there will
be a substantial decrease in the number of
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the unemployed, educated and other, by the
end of the Fourth Plan. The explosive conse-
quences of this sitnation and the unrest and
instability to which it may lead, are not
being sufficiently realised.

SHRI NIREN GHOSH: What is the
remedy ?

SHRI NAND KISHORE BHATT :
Just have patience. It is obvious that with-
out a radical change in the sysicm of edu-
cation and training of people and over-
hauling the cducational system, it is not
possible that things can improve. We have
also to see to the production and producti-
vity aspects otherwise, it will not be possible
to wipe out the backlog of unemployment
and to create a reasonable balance between
employment opportunity and the demand
for jobs. Outlining the progiamme during
the year against the background of un-
employment, the President has said :

“Increased production and better dis-
tiibution of wealth and income generating
opportunities for employment should be
the paramsters of our economic
policy.” :

The President has further stated that emp-
loyer opportunities will be provided by
large-scale rural works programme, pool-
ing together the resources available under
the Pian. It is not enough that we should
have only rural electrification or the pro-
grammes that have been mentioned in the
President’s Address. There should be more
and more labour-intensive industries in the
rural areas. There should be increasing stress
on expansion of small-scale industries and
on decentralisation of economic activilies
to achieve this objective.

Every year we are having almost three
million students coming out of the school
and no programme has been put forward
for these boys with the result that we sce
widespread students unrest. This has creat-
ed grave dangers and problems and that can
be handled only if properly laidout progra-
mmes are there for providing jobs for the
boys that come out of the school. When 1
refer to this, [ am notreferring to the highly
-qualified or the educated unemployed but
1 refer to the youngmen who have no pro-
grammes, who have no plan of activity
to which they can divert their attention. So
I demand the setting up of a Commission
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come out of the high schools after passing
their higher secondary and matriculation
examinations. If these people are properly
trained and prepared for taking responsibi-
lities, they will prove an asset rather than be
a problem as has been the experience so far.
There is no ground for complaint if their
energies are exploited by anti-sccial elements
and other persons not interested in the
development of the country. In fact, they
are people who are muereated in cocatin
more and more prob!zms, Education shouald
be need-based and I am glad the President
has statca that hereaftzr the policy will be
employment-biassed for the purpose of
development. The new generation of youth
has the urge to serve the country and this
urge to prove uscful to the country has to
be appreciated. Trade unions and orga-
nised youth should bz proparly spearheaded
for bringing about thz new changes for which
a call has been given by the Pame Minister
who to-day symbolises the urges and aspi-
rations of the coming g:neration. It is
necassary that the youth should have a
feeling of involvement in the national affairs
and it is hgh-time that it should not be
allowsd to be neglected any more. The
President h2s mentioned about govarnment’s
labour policy. We admit that our labour
policy Is straight and progressiva, We
admit that all our policies are quite advanc-
ed but on the quzstion of implementation, I
am sorry to say, there is no progress,

SHRI NIREN GHOSH : All the policies
are advanczd but only the couatry is back-
ward.

SHRI NAND KISHORE BHATT :
On the question of implementation I am
aware that in cases where the wages of the
workers, bezfore announcing the recom-

endation of the Wags Board, were the
highest, because of the slackness of the
Government in the matter of implementa-
tion, they are the lowest to-day. When I
say that, I refer to the conditivn of the
employees of the Assam Railway Trading
Corporation. In their case the recommen-
dation of the Wags Board should have been
implemented, but it is not being implemented.

The labour policy is quite progressive.
The National Labour Commission has given
certain recomm:ndations, ¥ would appeal
to Government through you, Sir, that a
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directive should be given for the implemen-
tation of the unanimous recommendations
of the National Labour Commission and
pressure should be brought on the recal-
citrant employers who are not mm:plementing
the recommendations of the National
Labour Commission, To-day, Sir, even the
organised workers have to fight for their
rights, to get recognition of their trade
unions, Denial of their rights results in
strikes, Workers want to avoid work stop-
pages and strikes. We want our workers’
energies to  be diverted to productive
activity, increased production, and producti-
vity but, unfortunately, Sir, because of the
Jacuna in the policy of the Government the
workers are being forced to resort to strikes.

Sir, 1 have to say something about the
public sector. Sir, the public sector in our
country occupies a very important place but
we are going today in a doctrinaire manner,
No practical approach is being taken to run
the public sector enterprises. Today the
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entire public sector undertakings are man-},

ned by either retired officers or bureaucrats
who have neither the vision nor the imagi-
nation to understand the working of the
enterprises and the problems of the workers.
Unless the workers have a sense of belong-
ing, unless they have a sense of participation,
unless they have an involvement in the run-
ning and working of the enterprises, we
cannot expect them to give their best to the

enterprises. Losses are being reported, but !

the losses that the public sector enterprises
are incurring are not due to the fault of the
workers. They are solely due to the fault
of the maznagements who have no under-
standing or no imagination. It is time that
participation of workers in the miwnagement
has got to be given a concrete shape. Wher-
ever I have gone and discussed with the
workers of the public sector enterprises [
am bappy to report to you that they want
to increase production, they want to make
the public sector enterprises ideal enter-
prises and they want to demonstrate them
as beuter examples before the private sector
enterprises. But, Sir, because of the short-
comings on the part of incfficient officers
and the impractical managements the pub-
lic sector is not making any progress. Sir,
as a member of the Public Undertakings
Committee I have had occasion to visit and
see the working of a number of public
enterprises, but 1 am very sorry to say that
in one case the management even came with

water supply there is iron
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tl}e suggestion that the enterprise should be
given a subsidy as it was finding difficult
to stand beforc a private enterprise.
I do not see why there should be a need for
any subsidy if only wasteful expenditure is
avoided. They cur do it and also run the
enterprise profitably, There should also
be a bumane touch.

There is a brighter aspect of Public
sector also. Sir, in this connection I remem-
ber an American journalist, who happened
to come to this country, and said that he
was hearing so much cgainst the public
sector and its problems but at no time the
public sector organisations had tried to
bring to the notice of the public in general
as to, to what cxtent they had gone serving
the interests of the workers. How many
houses had been constructed for them and
how many facilities had been given to them ¢
Now, instead of highlighting these salient
features they aic all busy in manipulations
and creating problems for the country by
putting public sector enterprises to losstg?
Therefore, Sir. 1 have to submit that there
is need for a complete reappraisal of the
country’s policy in the matter of public
sector enterprises, There is need that this
reappraisal should be with regard to their
performance, with regard to the services
that have been rendered by the workers and
with regard to industrial relations.

I am glad to note that the President has
taken a decision with regard to taking in
bhand immediatcly the work on the second
stage of the Bokaro Steel Plant, It is no
doubt a very good thing, but I am sorry to
say that Government’s policy regarding
location of some of the public sector enter-
prises is not fair, In this connection I want
to draw the attention of this House to the
recommendations made by the British-
American Steel Works for India Consor-
tium for the setting up of a steel plant at
Visakhapatnam, being a sea port. They
admitted that Bailadilla (M.P.) or Hospect
(Mysore) would be economical but when
making their recommendation, they have
recommended in favour of Visakhapatnam,
Sir, I am one of those who do not believe in
provincialism, who do not believe in narrow
considerations of regionalism and so on.
But then, Sir, decisions in such matters
should be taken on mervits without favouring
one or the other side. Now, Sir, in Bailadi~
lia besides availability of land, power and"
ore, there is.
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dolomite, there is quartzite, there is bauxite
manganese and all the raw materials of a
suitable quality in that area required for a
steel plent. Limestone is also available in
the Kanger valley and in the bed of Sabri
river, In spite of all this, Sir, the rccom-
mendation of this Consortium to set up
the steel plant at a place other than at
Bailadilla is unfair; it is not based on any
consideration to develop the backward area
of Baster. I would now request the Govern~
ment through you, Sir, that the question of
sefting up the steel plant at Bailadilla should
be considered in the light of the memoran-
dum that has been given by the Madhya
Pradesh  Government, Moreover, Sir,
setting up the steel plant at Bailadilla will
also help the country from the defence
point of view. Visakhapatnam is a port
completely exposed :nd from the defence
point of view, it is most necessary that
this plant should be set up at Builadilla,

Now, Sir, coming to tourism the Presi.

dent has said that through tourism the
country has earned foreign exchange to a
considerable extent and our earnings on
this account have gone up from Rs, 27
crores to Rs. 32 crores. This is all right but,
Sir, no steps are being taken to highlight
the important tourist centres like Khaju-
raho and Mandau in Madhya Pradesh.
Large numbers of foreign tourists come but
there is no proper arrangement for accom-
modation, transportation and communi-
cation. One is very much distressed to see
the plight of those foreign tourists who
had come to sec these places. They come
and they are stranded. There is no arrange-
ment at the Kahjuraho Airport even to
offer them chairs, not to speak of placing
them in comfortable living. When we talk
of tourism as the ultimate biggest industry
in course of time, it is necessary that Gov-
emment should pay attention not only to
advertise tourist places but also to provide
facilities to the foreign tourists. In this
.connection 1 also wantto bring to your
notice the miserable plight of the Govern-
ment officers who are being posted by the
Tourism Development Corporation from
place to place. They are not being given any
accommrodation, There are no medical
facilities for them. There are no facilities
for the education of their children. It is
therefore necessary that, when the Tourism
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Development Corporation or the Ministry
for Tourism takes stock of these things they
should give top priority to provide due
facilities to improve the conditions of
service of the stuff, and living to theit femily.

Sir, last but not the least, I have one more
thing to say. The country at present is pass-
ing through a grave crisis. At the root of it
lie our moral failures at all levels. Tt is in
essence a crisis of character, and this crisis
can be faced boldly provided we resurrect
our moral values and f.ce the real challenge
that is before us in our own lifetime. Sir, t his
is the Gandhi Centenary -Year and let us
search our hearts and rededicate ourselves
to arrest the declining moral standards and
conform to the principles of truth and non-
violence that were given to us by the Father
of the Nation. Only by resorting to this
way we cen take this country and its people
to greater heights in the social, political and
economic fields.

With these words, Sir, I thank you for
giving me this opportunity.

it | fag Werdt @ ST
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qa ST AH FEAT §, AT AG L OB A
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afard 7 § S [T fwEr o
TCEY ANT FT OSAAT IS {9
i gET S1Re | AT g T A &
fr g feafe & s@m 3w TR @
g SuH fe=sr @gi 1 &y amr
AT ST I I WEVMEI & | 59
qX &Y 7 AR oF TaRq ata
F gTU €O ¥ daFd AfeAmT § 9w
s #1 ggafom frear & 5 asg
ot & gufa § s g & Sw

FTATR B HIA 9IS IR @A &Y
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Teeafa wERT wiasr § 59 am F
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3% TPR ¥ G Er |
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Teeafy HElRg &1 gRAEIS &
qRE T @ug A §A seT
ST FEr, § A FEW I, oS
329, s e faqie, ardg 23-2-70:

“The judgment of the Supreme Court
raises certein fundemental issues and
b sic implications, The President because
of his high office is silent on those impli-
¢ tions but T hope the Government will
not be silent on those issues..."”

At ofaar TSmO AW
SETE F AT T 9T FAT o
I 335, oFHRS (@R, aa
23-2-70:

“He is a veteran I: bour leader. The
President has mentioned about the labour
preblems and he has very well said that
he und rst'nds their problem of wages
tn” the iving conditions and the
h rdship they ere f: cing. ¢nd at the same
timc he his given i(n encourcging note,
The G..vernment is : wire of all their
problems : nd they sre trying to implement
the necessery recommendstions,”

¥ qar gAaar § 5 W0 wwEE
T IAEF ARl q AL AL
gt F €19 § 0 AT I FE A
- Ffgw A § | F g A< B A
¥ T 919 1 SR e i faar s i
Treeyfy & g9 HOUr WA A GHR B
qTE Y F1-FAT FgT AT E AR Ieeafq
q oo qF ¥ FAT-HAT T R IR
Judy qTH q FE T wF TS0
ot & o Tregafa wiwr &7 Wi g
T AT S | sEE fow gW agR
afudwT & gasT  Wow gaq ¥ fay
& S
o el e e g7 § a@R
T SATH & ST |ATEM ag ag § v a=fa
TE IR 990 §, FTAE | AW & @I
Ted arelt §9 s afdeatqat
FT Soag 6T 7T &, Ig TTH FT
FIT I T AT LN, TAFT Jod@
adl ¥ 1 afkfeafqar awqa # aga fauw
&\ F guzan § o W afeatqat €
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o) ¥ g W O v F g B
& w7 aaifas faard & wadg aw
qGdT AT SAdeT qtendt ¥ g
FY JAR ALY, TaF AT gark 7 g7 78y
IR 39 F Fror &Y faifidi Fy gt
FH T I - Iufead gu
g | TUTHETCHT TAT FY gTAT el AT
W 1 9 F© I AL T AT FAEAT |
T T §3F GIHT raErail a8 FT
TEATGUE | URATEAR & Ard) qrlsh
& =Y dfo TG, F7I ATET 9T 500
I ATFGATEAT & T gHaT T Tar
HIT 3T & AT 74T 11 AT FT
fodew & 20 da g7 o & AT
99 qaF 99 F wr@r y3 e fwar
T | qIRHTE HIR AAG 7 Y A TEATH
g5 1 9 ¥z gud wwal § fF gan
Fo fadl FY Tha @d FaFm w9 &
F F ATIRT BT AFAT 2 | F Y &Y
ag qa1d T F gAATF A G
SHRI NIREN GHOSH: Paper report?

SHRI SUNDAR SINGH BHANDARI:
This is factual report. I say it on my
authority.

SHRINIREN GHOSH: Oh, your autho-
rity?
SHRI
Pradesh):
tradict it?
#t grax fag Wedt : 3o Wy @&
Figer & fase = o amz, fegi
qrFaaE) Ot g @ oft, 99 ux dfas
o § gAAT FHAT AT I SHFT ATW
war | faeR & st faemaraeg & smor
¥ gae F A | THY 19 B F qTART
¥ 60, 70 dro Fro Ao YT &Yo Yo
o F FAFANAL 7 AT & Fraiad
g guaT {wat safs agr #1 a8 °r
FgT & FI9L B FAWT AR a2 q A9
Tg F FEFAS F1 50 L Al g8,
@A FEET F FEUHAEl F IR
"R | e F e 7 9 @ e

PITAMBER DAS (Uttar
Are you prepared to con-
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[+ graT fag Werd]

FY TEATH g3 AR arqfew gowis ag
9% fordt o1 W E | EIRERuR AT & W
F ux gwror & fF grfa, TwggR
i w7 e 79 &, wwarsT, Afgwarer
uE WeTd e gua f6d T g, geng
< § 1 qfvr agt wieE o, dfeT s
FE gl feam | areft s fea e wra-
I1g R o Fod faeft 8 O i
AT F5 g1 T | qH A FAAHY
2 ¥R 7 e fafee A 39w fag
ST F5T £ F Sl /63 A ] H
TH qIA AT A GF TR AR
&Y & 9w waraerg wuw 9T 3 fiF gme
FIA F AW A TF TS & @i grd
FTE ST AR TEY FT AT 91 & agi
ZTaTw gs W mieal AT S gAT |
F 9 o gEa smafonel fifeR
forar o @ 98T A § WA wdl a¥
ag AT ST g SR ag wad
FHATET F1 TG THX F ATFAUT &
7 T TF, A1 3@ W & AT AA
A FT FATAT (FAHY AT I gH BIgAT
RS £, 59 AT FT ag GAET FT WA |
O AT A H A TEAT A {6 qg
O TS F qET Wl AT AT THFAT A
mfsdi & s aga awsw s gFS o
59

TE 44 %9 ST {1, faad g
a1 IAAE AT ST AT €
afefeafy fraet faraeas 31 qaq
FY UF gzar £ | faed AT & fadar-
a7z Biarata a faavmi | gwer fw
B, AZ & AL, A @ 3, fawdra
A FL AL IAH AR TF
formmmedf \rrer AT & i) & faeedt arre
ZUE | S TR | S FAEE 9, T8 T
g1 T WA Tk TS & OF wel
FT ATHFT & AL TF q@1 F FAF
wfreder, wfgan afawdex &1 a0
21 zoaw fam aw faw s A

AL
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9ET TR | IR AT AT AT WAT &
weeT fon, oo ag gfaa ) whs § o
% | # gar wweaar § e oA A §
UF T AT, FEA F A A
T AR AT F FTA F1 g1 |
a F yafq o @ g AT A &
4% gu @M g Iea fAee arer
S99 fawaT SO T & | I wIAni
93 Fqe WAl g8 FH FC AW
£ i 78 & | @ gaAT T qrAat
g i ufemell dmar PR & WA
WrE | gfrmfae qifear s i a9
femr & i € fi & wfcfeafa &1 5w
FN E, Al Tl S 71 I8 ST
72 F g ek weRa
AT TEg AT A

SHRI NIREN GHOSH: The Jana Sangh
does not exist there.

s weaT fag Werd : gw W E,
7g # SWaAT g | AfwT sHwT a8 WA
T2 5 wifeat g @A 7y 999 §
THHT BATT FI AAG AR TG L |
AT AT | F1E 6T 9T ST AT 9%
T 97 FIA T 4T FFAM FTJAT
gl 8, AR awe faad & srerwwar
¥ T § HGAT AT | T} 9K TE&I 2
FET gV F1 sroey feRard fad
F | F T FTEAT TEA foF I aTFTe
77 gfte & sma sowtfaa #1 s
¥ fad wgi aF st ag ¥ fad da=
gragdrawarz i &= qoRTe T
fow afcfeafs @ 2, @9 s mzaifed
TATAE &, SUFT S4F AW 31 77 i,
SR AlS T qIHT AT HT IT€4T T,
srevT-arent At | fafas et g9
1 s oY wiatafimi g € € swa
TN F¥ FET G@ER F G9H
@ # qEEdr 1 Q&T FLAT 9 2,
At saveT feui 9% A aRartwEl 9
I TG SR | 9T T ar g3
& @ g’ Al feafq @@ 3w A
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wedt § Sedr fmio @ art & 1| F9
siY W% @97 § Requisition of Immov-
able Property T4 & R # fat v
AT 29 NT FT Sqaq qAqwr g fw
@R & foaer  Fedr e o JF
JATHT 9T, 39 AfgEwma 7 @Al
AT #1 J90 W@H & a0 I
fe-fam =il #7 |grw AT 9T !
AT TG § AT O T F A
Fifaw stewT ANfew & ol fFa 9=
R ARGEE & W T IeAd
frar | § sar § & s’
ST FI TEH gAF geAT Afgawa ®
wfara =7 T oowT A, A F IW A
I FgT T4l g, €A1 faw W
AR H gwmar g fFagh oz W, g
oF Tar w1 g, e ae faae s @
&1 Afus Aiwr faqar arfed | S v
AW A7 ¥ wdEE” W F A
FY T FT IqY ALAT AR &, GI A
93 W FX | 7§ Fq T &1 FEAT ATedT
£ f5 it feiiegam o qe atfedma &
= (60T, I99 § §® wHEeaed WU
foei & o7 S 3@ A F1 qEIAT F;T
A FAT AR &, TqF TR I HLAT
ATEAT AV IEHT ST HIITSRAT 7 FEAT |
i1 fxsiteawa e fa=aee #1 8, fSad
g I GO §, 98 § AET AACT
§ 7gT ITHIE FEAT | IH A FIE FQIE
Bharativa Jana Sangh being the cham-
pion of Indian nationalism and committed
to preservation and strengthening of Indian

unity feels particularly concerned over this
state of affairs, and demands that:

1. Every effort should be made to
revive and strengthen the sense of na-
tionalism which is the sum total of cc-
hesive forces in any country. This re-
quires a clear understanding of the con-
cept of nationalism and its main springs.

2. Indianisation—by which we mean
the subordination of all narrower loyalties
like those of religion, caste, region, lan-
guage or dogma to the overriding loyalty
to the nation of all fissiparous elements,
15RS/60—6
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especially of these with extra-territorial
loyalties or allegiance, overt or covert, to
the two nation or multi-nation theory.”

soq W fEl #1 |we A wee e
Talad T {2l e s agr 9%
# qeAT FTET | 7 ST yEaE ¥ 4 @7
ff gzt # SAET F 28, 29 #T 30
famy, 1969 F1 g7 wfadwa #
I ZAT AT F1Z W i~

‘A SEEE, ST 9T
Y&AR FT AGAT 9T AL TFaT
& HIAT AT HAHA FT Y @, IH
foafs 9@ famwenr  fasar smwa
FAT g AT A Fa1 g fF—

(1) o< F W@ &

ot fwdl A o 7 9FHr AR F

T AT QT 8, IO FLA quT

JAMAT TAH FT TAF FaeT A7

I A fAu oswEww g fE

TR q9T G e qAZE FI

ANF g3 q qHaAT T |

(2) wrdrEr |

a WeEA, ST, 89, AT agr

HaaTE ¥ gia BT et #1 =

F gfq a2y freer & snefte AT &,

Fra faiwa: S aWt a@l &)y

AT W1 e a7 90T T § QA

. Tl wEEr gl & ol
F STET AT T ARG & arex fres

@ § A1 3% afT FEE g

TOH AW § Y e fagrdy awar
gra St 9eAT Afgdu § qeAefi sy
H FgT 4T &, 3§ A T 9T FIZ FEAT
STE GHATT § | I T 27 9K qG
far | 7 FE F@TE -

“Sg gw  WIdEEw Fy
aq FIG §, Al gAY 95 Ig AR
ASUIRETR: GEUICER TGl R
frow sueT wgfa @1 afcamr
FX ferg 34t Al 7 ToE-aEA
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rwinor; - (31 qFAT Tag weerd] oo

o STOW %X § | 968 AT i
. Rarer A & o T @i
1 T & iy afawfoa fassr
o @Al AT | ANEE swew ¥
. Gegfa T ager, 7 sfaer azaar
€ | A g & SR s 3
¥ ®YE | I9% qfg e arRd
F feag § 3 g fodaman o) o
PP & | g Srgmamaes &1 ¥ ar
Ty ol wefreer § By S
FY AT T 9T Y | AT GO
" e & fo s sty 99 st
it F wfy Sgwa wEard,
FOSY AT ¥ TR O & 1w &
F oA fom & R oY s @
1 SR oY o oot At e & sufr Ay
Y, g g fag avade & gw
FWRa ¥ g Anfer ¥ 3w ag
T w9 T 9
R AW WY ATdi-—Tar ToEw,
Ty WTHT, SRW, ¥RISH ofE #Y st
;;«Tﬂ“ﬁff s He FSER R
g | mvrzrgﬁwrgw
Sy o frEE g B g
e ¥ W H et forea &, o
¢ fewrd 3 &, forw vz o w
g, %ﬂﬁlﬂ?famﬁm
T g, feg Wi et 8, e )
q-gren‘ﬁwr I, [, iﬁma"r
- e R, A Wﬁmﬁg,ﬁrg
wr VI TEFE 1 ugt amamr, dv-
7 AT € To-afE §, weay
<p IR AW E, R s aasta
& g vl 21 28 & ) afy
%,G\T%aﬂ'éﬂ'ﬁﬂﬁﬁﬁ?ﬁ-‘rmw
g\ W T a1 age g
Jr AT B AT 3 srrafiy ary
*gﬁ‘rnzﬁwwgwmﬁq—ﬂw
1 ot & =t w <
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AR W I F s/@ & T gl
v ool roliiiun 5 R TRE B R
o ey ag T A 9 T8

& fF T aaTewan afvag A eqwd -

afufq & ard JT€Y ¥ 39 9T
R A ¥ Ter A faar g fE
Tt FE et ot Y T ot Y e ar
¥ w@F B T HIAT 91ed
oy STETT HEAT § qOT-"T6E Sf1aw &t
s RIS AT EG! AR % 99
9 gHT Wgl, A arng | feer
F wmEwr #1 afe aaifaw
HTARAFAT § OV Ig T /il &
. R AE o G ey fR s
s EE STEA TS OE, SEFT ST
i R axfyaca § ot oy f e R
Fry O SlE @ OAER 9T g, S
g ant ¥ sfafvew g g
g
T & FiSeaT § o weafa S
F 20 F@A ¥ A9 FT W7 OF FEO¥
§ ozt fome ) a@r 9T g )
dTaTE 8 F IR A
T TER T Ag R
g [ Susr X #aw IW A o
GEIEEI e T o
. famtor & siqer Ay o wfamw &
T 1 7g e wwET W AT
T & gATE 9THT F1s QAT IIEIT

g Sy arlesw S ad 1 wra

Y gweand Oy €, foeg geme &
frd g7 wmd qieadwl, shew
A I F W H W@ g
faarg W awmaTe @ g6

& fif § TreaTE FTN AT E
“farrg el waTeA” Wl AT foenr
Tezafa Aeed 4 Seaw T § ) e
oY fomm =0 o § foedlt & A A
qd THT TY AT F7 FEr R feedr
gAR AT Y T9LEY g, zafad faeer
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F¥ feafq sremr 81 § orqd 3w & 99 fusn
# ST OF A § fava A€ A o)
aq WY oF § orfus ey &Y arom #
fawama FR g, STR S =0 frar =70
. E FY GHHN F fqd qmg FEA AR
IR Aedr-Aume-dfaew agr 9x 4ar
w7 &, a1 e faedt & wiy 9 oo
argHe gTad & fad wgm, § 9mg
FEAT | §9 Fa@ O THY saiad W«
fad arfs smre g A 'se St
HUg #T FHARY | ofF WA g, 9% 29
gh | | 9T FHE STF AL SIS AL
T g | TEfed #7 T 9T FB A
aﬁ’lz &1 ag ¥ b oA
HAT T | GIET & e # ST e
& fad § ghwm gav g, AT TEet T8y
FgaT & o 6T U qX 9g SArerAT
R | gaferd §9 91 @ a9 | g A
a"ra-a'rq-("f@?raﬁ'?aﬁﬁmﬁgn', S
S RATE
e # ity e P o e e
gezufa weeg F Ag 9X Seaw fHAr
g | TR ¥ AFA F AIRXHA G FEAT
g, it Tk wgRm |
& @@ A W To T 36 fear 9, @
qd #Y F&T £ | 7 9 @@ A e
TR FT A9 § o AR g e &
TS T FFT Har & Frf | v O
T Teafent @) g w@q F o
Sz T 7 U FHEEr AT feraror w1
a1 o & foa frgsa & & 1 o g
I AT § | TEAT F qEd wET
F 39 o amfa S 2 1 A @ AD
srrafa of v <y dur gt @ fear o @
2, St e O & fewm o <@ &, -
W F R SEs Sfq A g
FT WH & | 99 FALT T A FT
QA FH T APA R PNAA AT TGN T
STTAAT =ATEAT §, SThTer STl it agrrar
F fod afe g7 awaa § ST &y g
9% ¥ET FET M &, av = gy sy
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21 A A @ I § e
AT 9Ted ¥, FE A AT T T AR S
qET TF A1 FIAET HfgSRET F  HIOr F
IR A I F AT W ? F ag oy S
ATEAT 39 TIW A I GLHIL ToIEqT
T H wEA F FAx o fame w1 7
ST AAETT TG &7 fAmiw ger am, @
T AFEAT AL F W Fad FRa-
TG F F T A OFE FW F ¥
aeY a7 eI AgT AT afa® g
dETY, SHAAR I F90 aF & gaEr
ZATH | AT GEA FT AL AT
TG FL AT A<El oOGT @9 G 999 ¢
AT 9 AT | g ST T g T F
faar airT g, ar gafad fw g
arex T F sfFx 39 AfE@l w1 qer
qifFeaTT ®Y &1 FT gHTT &S 3(Tsel-
fo T & 1 vEn @y e wn
e gL & HTeaw ¥ afr afy F 0
grar faed A o & o @y Wy
mwaz'{%mm@rmm%”
qame @ A1 sfde wogu
T GF O ATAT ST Gab | ST ST FEHT
e sa Urfear g, AR aa w1
Fraq Ty g fF osad @8 Seawr
foars #1 &war, 99 1 FTART ]
g dredt @ #1 oSTed, ag S
LT TG &1 T6F | THHT FTO TG & ©
fiF ofvr ary 9T 55 FT TG G 0
& qrg o g8 19 FT 9T fqq7 =T
F qriwea F1 G297 | g Ay g
1970 & @< Av & at a1 ag”l
A TreEes & | T a8 w9 frar o @ !
%rm@q‘—ﬁam WW?&X
qHE T AMEH 1 A A sy g
fergea™ A TR 99 IqH T A
qrEY 3T ey g | fegee A qee
AT FAE T I A AR wg AW
qiffea #T wEE i uTfwea™ @)
feama FET TR § AT TP«
gag &Y & “9U 3833 =@, €|
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[0t |vaT fag verdt]

Ay JF G I, a9 aF qriwearT B
WIHE W T 99 &Y | F AT §ogEw
IR A feafq #7 @qez foFar o fr agi
TACATT AZL & FTH FT & HAT AT
LR

TSIEATA &1 UF ATC THET & | O-
W & AU SU-HE WAl HiY Aq9
syear g et FY F99 G F 0
ANGE FAF F A = Ar7 7w et
¥ AE FT AT G FIE T apefre
AT HHAT TAT § | TW AT I99 | ag
F W 4 1 IAE I ¥ 7 I
I FY | TGT TS FIE A T4 A1 § I9H
T 7 AG AET 51,376 dwE
799 ox fEdt & 9 W & &, s=iA
feet ST g ¥ g1 agl 7% T3 R
ZT 49 J99 9T TF &Y WigL ¥ 1,376
2 9OF 9%, ST gL AT T ITHIR-
A & 99T T4 F, 7 q¢ 290 F9a@m
faar ik 39 S gu sRilea & 99
- #Y @i F 7 o foan | arE we
T ag wir 2 Aar | Time bell rings)
THH FE 7 W g ot @i w2 faar )
# I GHR A FEA, HT T/
FHWA F1 98 IH TG FT ATRA § B
3 eT ¥ Tog gAA FHE A 98 g 39
1,376 99 G99 FT 3UF F5FA H AHT
Yo dTo TS0 F qTF FX | fHT &Yo o
Yo TH Iq FI WA T | A G
fsieenT aF T Ngeq G & Jaw
136 & 3T AT T=er F1T F TH
466 ¥ AT IAF [GAFH FEAAE!
F1 4y A1y v frgl & o= FEaET
& &I T, Fifs 45 G 2W & ghagra
H Ar-foarer IMETT T 1 AT A At
¥ ar § frraet 7@ &7 S, v et
qq F TGE AL FAE T TS A7
I e & GIEAT FET g AR
zafed 9% I A S & T A9~
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FAT & | 1 hopelem within the lim'ts -

of the t'me of my perty ?

MR. DEPUTY CHAIRMAN: There is.
one more speaker from your party.

SHRI SUNDAR SINGH BHANDARI:
I will Jeave some time for him also because-
I am not consuming the whole of it.

MR. DEPUTY CHAIRMAN: Ten
minutes are left for another Member.

SHRI SUNDAR SINGH BHANDARI: -
I am just finishing. a’@' q¥ @&
R Ut @l @r sWfq #
| & g dgl 7 wEL Agwm fF
Juferm @@ F AR A USEiaE
TEYT FO Ael &MT ATEd | qF al .
TIFATERS AW F 3H AT A -
ATTE |/ AT 3N AT | SFTX ZATL
zgT fqQdty 3 9% 929 AW FUG T
Aatell 7 FAF F Ao F e I
¥ F79 FHET FT FAAT TG FLAT,
& 9T U 48 w1 & Aar sy TS 7@y
) A IHAT F WG FY FUT FAET
TV AN F AR TETH 3T FT qIT HYL
TR | AT FHI T FT AGAT ATIF FT AT,
JA-IUAT VLT FFA FT AHAT, TH
qIg &Y gIFaEEl AT #1 auH
QAT FT SETRT SAET FEAT &, v
TAFT FIS 3 A5 N )

st AT ANy EF fE wRdE-
FOT FET AT | '

it g7a fag Wt zaH T @ E |
7 O TEEY STAYIAFAT T § 1 7 oY
M AT FT @R fqd g g
f§ agi WTEEEW WE T I
TET R A TEAT (AT ] |

(Interruption)

¥ wear g B @ oY g Ay
& drwradt foamEl #1 ToiaE auEa
FT AU FAAT & | 9EFE FT AT

!
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THAF Wl # qfomr § ok
ZHY FTOT M1 ueml # 2F 9% €
qgt frator gar amst ot gfomon i)
TG F I F WAL FT TS AU
FHEE & WA T AW T B AT
TAT | W AT T g A Ay
AL wgr wHmE A7 foied &1 S
i 8 Y 2, SEH T FrE WaAT ATy
foraeT oo @, S HEAd o HT AR
AT GO QUT FT q=41 F ATUR T7
FHAT AT ATEAT &, ATIrE A B &
AT FIE AW FHET FI, A1 98 ST
JTHT g9 F AT O F¥ FToEr
F@MW & fag 0t qae 7@ g
TR Td TOFT & T 29 39 qgfq =71
% ¥ & | ghaamn X 99 & i
# o qéifoaa snfagaw Feamar sina |
FE wred TG A AT F AAENY
& & faada & g A A,
feaq <Aty gaT § a0y F1 S
A & 12 °7 UFEH  FET 9w A
— M qqq g WA T qrfear-
e & TFEAT 4 A AGUE T\ Fivw
T 9ol ¥ qfeomwEred JaEg F1
UF-UF THIT ITHT AE A OGHT ST
@1 &, at foee gfar & ama ot e
F freft WY suta & WTWA AT Y9 &4
i T 1 AT FX L E A TAT AL
gar 1 oz I wr awdifa &
T ¥ IAT I3 A SEr B @
e A & fa el 3 & war ¥ w,
grzw fafaceT #i wadfadl oF @

adl g, afew faw afdF 7 fuew faal
urzw fafases # qaafadt 1 g
AT § W FANT WH A W F
| UF %3 TEAAE T T TER W
FCAT anga‘—b?ing represcntative of all
“States put together—ggs) guiry uF qiiez-
q e fRar | &ETa T FY qar
A ATGATFT AT F1 Fiq FATH
R FaTar o7 famean, ogr &3,
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as leader of the Congress in-power, she has
forfeited the confidence of the people of India,

e fFe smae w oz fomgem @
aZ AT FFTIA JTITC 4T GqAT FH
i wfaw F7 7

EA4 g8 FATUT @ §, 9T adG
HATAT T En AT ATE {7 T IR
5 f9at A 7 g, 399 gy e agiah
fgea Y wwearsii F1 gaATATT H T
T % F AU IFT FAA TEE
fratoy &1 sfeewrd w2y Fy Fifaa #i
3 PM. i .
AT Al HAT a‘r faet &1 g
Ay AT 72 i g, e mré
8,700 T Hizv. € < foga sragen
9 9T@ 33 FTHAM T | M W q&
¥ Faq fga fieq & wadifs a9
F GTqY WA AL F &l (A FT
g @ A1 T2z A &1 hadr
at ag dor 5% 39 & fgq & fav g=gr
TEL BN | 7 UE 919 A8 99 qmar
g ¥ 3@ aw & 5w FAv ¥ Fyar
®IAIT I &1 O SR FiAAy =
'starﬁ § fawaes arwn 8 )

Frgar g {F iy =rfagr el e
@m,ﬁfmwwaamwaa
& = =ifagy & Siard F Feor
afefeafa a1 2 af fi & e
FSE § TR ATTIH I FT I¥0T qFF
F1 oY, I8 (@7 § A9 AN AR
AT ¥ fou a7 wT g, FE Tl
F7 Mz agt 97 d=Ly g ¥ 93 Tl
T | WA ® IR W ene 1
o 5§ wex g aF g, wfeT gw
w2 ot A o wawd § 7)
wraw gal fr wwey ufewwr weanzy
¥ et & w2y faw @ E qar e
G FIN ¥\ TATHG ARl g | Al 3
a%g @ 9zt T qwAifa # M FE
AT W E | T A A A g W AW
ST Y &, 9 QI F IHA A
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o [oft geaw fag derdt] o0 o
A A fr AT ) aw@iR
IO § T9 U F, a7 I TR
T W X R A9™ i) g"
&MEfes qOF ¥ gUNHET F
¥ gase @i afea S ag T@r adm
AT ST T8 SUY U 3W 7 Tqey
T G8T I # ARg qE faend o
q argr g & trca;wfq W 5 4T
S #1 erA F TEET At aEE
# Sfag wrtas &' &) 3w 7
T T T SART I S8 &y
frarar & Star fF 7 oW A @y 94T
I EIE IR E L WO G
TWFIT 9 Uenfs § we foar § fF
@ wenfy #osA F wigor & fwz
aafewt & e gp0F PR TEE F

SHRI AKBAR ALI KHAN (Andhra
Pradesh): Mr. Deputy Chairman, Sir,
annually we have this particular occasion
when the President of the Republic gives
a message to Parliament and through
Parliament, to the country. This year it
is doubly important because at the end of
the decade, he has tried to give an idea of
what happened during the previous de-
cade as well as the progress for the future.
I join with my friend, Mr. Arora and Shri-
mati Lalitha (Rajagopalan) in expressing
my gratitude to the President c{ the Union
who will always command our respect.
But in the person of Mr. Giri we have got
a freedom fighter and a person who has
devoted more than half a century to the
service of the country, particularly in the
labour field. And so it gives greater weight
as to what he says. T

Sir, he has given a clarion call to ¢ ao.-
tion, asking the people to work hard, ¢
be disciplined and to see that on all aspects,
on all fronts, the economic development
takes place and that production is increas-
ed. He has also made it clear that we want
to increase production, not to make the
rich richer, not to multiply the monopolies
or give further advantages to the monopo-
lists, but the idea and object is to help the
poorer sections of the society, to help the
poorer humanity of our country and to
bring about a social order which we ail
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desire and which we all. . W
SHRI S. D. MISRA (Uttar Pradesh)
Only slogans.

SHRI AKBAR ALI KHAN : What
your leader was saying, we all respectfully
listened; I hope you will also extend that
courtesy to me.

The objective is to increase production,
to improve the social order. Not oaly
that, Sir. He has also said, we will do it
with self-confidence brick by brick, step by
step. It implies that in every measure that
we take, it will be after full deliberation,
after mature and serious thought to bring
about advancement, progress and a social
order. Not only that, Sir. He has further
expanded and said, well, this will be done
not in the Russian pattern, not in the Ameri-
can pattern, but in the purely Indian fashion.
Having in view....

SHRIMATI YASHODA  REDDY
(Andhra Bradesh) : Qu.stion. -3

[

SHRI AKBAR ALI KHAN: The tra-
ditions and conventions and policies were
given to this country by sages, the last of
whom was Mahatma Gandhi. Now,
does it lie in the mouth of anybody to
say that the policies of this Government are
Russian-oriented or American-oriented?
I think the respected President has given
the lie to all these slogans as well as to the
statement that everything is being done,
as said just now, through slogans.

Now, for building up the country, he has
called upon the nation to do hard work.
He has appealed to the nation to be dis-
ciplined. He has appealed to the nation
to avoid conflicts as has been pleaded _ll.lSt
now by my friend.

SHRI S. D. MISRA: Disciplined by this
Government.

SHRI AKBAR ALI KHAN: I know,
these are some of the things very incon-
venient to you. My respectful submission
is that in this Address he has detailed the
programme on the agricultural, industrial,
employment and other sectors. Let me
tell you—I have got great respect for my
esteemed friend, Mr. Misra. I wish he
were here. We have worked together.
We came together under the guidance of
Nandaji in the Socialist Forum, and I must
say that he contributed substantially to
those deliberations. Now for Mr. Misr
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to say that it is a humdrum Address is not
proper. Does it lie in the mouth of my
learned friend, Mr. Misra, to say that the
Address is completely lifeless, dull and
drab? 1 have also had the privilege of at-
tending to 16 Addresses. This is the 17th
Address. And I know, Every time I am
proud of my leader, Jawaharlal, of my
leader, Lal Bahadur Shastri, and so
am I proud of Shrimati Indira Gandhi.
What I say is, you have also been trained
under those two great leaders. Do not
forget them. What I say is, in view of that
training and education, we have always
tricd to think in a very serious manner
about the qevello'xl)g?ntal problcms of thls
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country.
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Now, the whole serious problem is the
social and economic reconstruction. Now,
when he says that in agriculture we have
turned the corner, we have got our facts,
and this year we are going to achieve still
better, Is it not a word of cheer? My
esteemed friend, Mr. Dahyabhai Patel, also
said, there is no cheer in this. What cheer
does he want? I mean, here we can give
a pleasure to him by saying what we have
done, what we have achieve and what we

we mtend to do.
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SHRI T.V. ANANDAN (Tamil Nadu) :
It was not due to the ruling Congress it
was due to the united Congress.

SHRI AKBAR ALI KHAN: Mr. Anan-
dan. you are my colleague and you are my
dear friend. Let us respect each other
at  least. Take the  agricultural
sector wherc not only the achievements
are given but a programme  for
the future is given. You must have seen
what the Address has said about reclama-
tion of land and about the proposal to
utilise dry land. You must have also seen
what the Address has said about increase
in the production of fertiliser. We want
to further increase fertiliser production,
Sanction has been given about three more
fertiliser plants. Have you seen what the
President has said about tractors? The whole
of our State is getting mechanically-minded.
We have also said that we will increase
and give top priority to the production of
tractors. If these things do not give cheer
to my friends, Mr. S. D. Misra and Mr.
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Dahyabhai Patcl, I leave it to the Fouse to
judge whether this Address gives cheer or
mot, . .. I N (N £ S F4

Take the industrial aspect in the Address.
In industries also we have turned the corner.
There is no doubt that we had difficuit
days in the previous decade. There were
two wars and we are proud that when these
aggressions came India stood as one man
and sacrificed and did everyting to throw
out these aggressors. Although there were
two droughts and our people had to suffer
a lot, thanks to the courage of our people
they have withstood it well. Still if my
friends say that there is no cheer, that
there is nothing in the Address, then I am
sorry I cannot help them,

Coming to the question of export and
employment, let me be very clear, I am
sorry that cxports have not gone as they
ought to have gone. T think it is time for
the Foreign Trade Ministry, as has been
promiscd, to go into the matter very deep
and analyse why our exports have not im*
proved.

Regarding employment, true the increase
in employment is not encoureging, I
am not happy about it, So far as ryral
unemployment is concerned, we have given
the progremme. New it will be rural
electrificetion. There will be more dams,
more intensive minor irrigation and all
these things. With roads and markets in
every vill: gz 1 am sure it will give further
impetus to craployment, But, Sir, I am
not sotisficd, RS L
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Regarding the proposal of employment of
technicians, only a fortnight back I wrote
a letter to the Prime Minister and the In-
dustries Minister saying that the amounts
that are being given to the small-scale
industry, the engincers and the tcchnocrat
who come fresh are not enough. There
is a gap. Two things are very essential,
There should be a training programme for
a short period to these engineers and diploma
holders as has been zgreed to. Some re-
orientation is necessary. I would like the
Government to allot a substantial amount
for the training of these people so that they
may be ushcrcd m m the small-scale J?du-

10T [T
stries. N
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SHRI S.D. MISRA: I do not want: 10
disturb but it will help you.., .. ...y
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SHRI AKBAR ALI KHAN: I am sorry,
my time is limited.

SHRI S. D. MISRA:....Mr. Deputy
Chairman, you may kindly give him one mi-
nute out of our quota if he needs it because
I will take only one minute. I want to know
one thing. The hon’ble Member just said
that there is a bigg:r programme for elec-
trification. But dozs he know one thing—let
him clarify when he answers-—that his own
Government two years back gave the target
for clectrification of villages as one lakh in
the Gandhi Centenary Year. Out of that
45,000 villages were electrifizd, and within
the last 13 years only 20,000 villages
have been electrified. The total number so
far clectrified is 65,000 as against the target
of one lakh. How does he expect this
Government to reach the target within the
rest of the year?

SHRI AKBAR ALI KHAN: I am very
thankful to my friend who has interrupt-
ed me. I am equally sorry as he is, that the
full implementation has not been made.
But now the position is different, The
people who were then keeping us behind
have gonae over to that side. Now we will
bring about electrification with greater
vigour and greater force; there will now
be greater cloctricity and greater power
and | hope we will implement the program-
me with the grace of God.

SHRI K. CHANDRASEKHARAN
(Kerala): Sir, the question deserves answer
supported by feets and not emotion. We
expect a reply to this very serious question
from the Prime Munister at Jeast.

SHRI AKBAR ALI XHAN: I could
give facts but my time is limited. 1 will
.give you facts and figures also.

Now 1 was suggesting that there should
be a co-ordination committec in each State
with a representative each of the nationalis-
ed banks, the Industries Department and the
Small-scale industries on it. Otherwise
what I feel is that too much time is taken in
correspondence with the bureaucracy. So
1 suggest the appointment of such a co-
ordination committee in each State so that
the advantages that we want to have through
bank nationalisation, the advantages that
we want to come to our technocrats and
engineers may be utilised by them with
greater speed and with greater rapidity.
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Sir, now I come to a point where I do not
want to bring regionalism. 1 am very glad
and I am sure all of us are very glad that
there is a greater demand for steel so much.
so that we have to start the second stage of
the Bokaro Plant. We have also decided
to have three plants, one in the Southern
region. I think my f{riend, Mr. Bhatt,
espoused the cause of Baladalia, I have
nothing against it. But the same team which
indicated these three places, after detailed
consideration has given preference to Vi-
shakhapatnam. In this matter expert advice
should be followed and not the regional
considerations.

SHRI1 SUNDAR SINGH BHANDARI:
All experts should be given leave on fur-
lough.

SHRI AKBAR ALI KHAN: The
Address has placed special emphasis on re-
gional development and I do hope that re-
gional development will have a prominent
place in the future planning, in the Budget
as well as in the Fourth Plan.

Lastly, I come to a problem which has
hurt me, that is, the problem of Tclengana.
I am one of those, I assure you, who think
that these matters should not be entrusted
to any Government, but the people should
settle the matter.. ..

SHRI SUNDAR SINGH BHANDARI:
On the streets,

SHRI AKBAR ALI KHAN: No, bet-
ween  themselves. Mr. Bhandani can
settle that way, I lcave it entirely to him.
I say they should scttle on the negotiating
table. Sir, when the question of Chandi-
garh was being considered—my learned
friend will bear me out—in the Consultative
Committee of the Home Ministry at the ini-
tiative of some friends and myself including,
we passed a resolution that all the leaders
of Telengana as well as the Andhia region
should be called in and the matter should
be discussed.

But later on difficulties arose and some
people felt it was no use calling a meeting.
But I did not agree with them. Now,
what has happened ? Four days back they
issued a communique. What i1s that com-
munique? Instead of strengthening my
hands, or the hands of persons who are of
my view that we do not wint a separate



177 Motion of Thanks on

Telengana, unfortunately this communique
has strengthened the hands of the separa-
tists, Now, 1 wanted regional autonomy,
something on the lines ¢f Meghalaya, not
exactly that, but something on those lincs.
Why ?—you may ask me. Because in 1956 it
was a gentleman’s agreement and thelunzru
Commission had given me full oppor-
tunity to remain for five years separate, but
when we sat in the Hyderabad House, I was
also one of them—the leaders of Telengana
and Icaders of the Andhra region came to
an understanding: and that understand-
ing unfortunately was not kept up. Now it
is a question of crisis of confidence, It
is not a question of a few crores of rupees
or a few things or a few jobs. I want
to restore that confidence and I want that
the people of the Andhra region and the
Telengana region should remain one.
They should have affzction and considera-
tion for each other. That is my desire.
I do not believe in separation. So my
submission is that instead of giving halp
to those who are opposing separatism, this
communique has frustrated that idea. So
my point is that statutory form should be
given to the powears that have been given to
the Regional Committe2, Leaving it to
the discretion of the Governor is a viry
bad thing. That will create bad bload
botween the Chief Miaister and the Go-
vernor,

=t geaT fag Werdl : fagsd amar &1
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SHRI AKBAR ALI KHAN: Mr. Bhand-
dari, I am one of those who do not introduce
lightheartedness on serious occasions.
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SHRI AKBAR ALI KHAN: So my
submissior is this. There is a movement
and you know every day we are hearing
about it., It hurts me. What 1 submit
is, there is an opinion “All right, if you
want to ascertain the opinion of the
‘people, have an opinion poll.” Either you
accept that. ..

SHRI SUNDAR SINGH BHANDARI:
No.
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SHRI AXBAR ALTIKHAN: Or my owit
view is that we should not go into emotions.
We should come to some settlement, What
you have given just now should come n
a statutory form so that we can go and say
to the people “There ware differences, but
now let us restore confidence.”

One word more and I wouild fimsh, My
complaint is more against my elder brother,
the people of the Andhra. [ have
many a time with bended knees and fold-
ed hands appcaled to them: Neither the
Andhra Pradesh Government nor the Central
Government will solve this question, It
is a matter of crisis of confidence. Let the
Jeaders of both the regions sit down and
discuss and come to a decision. Once again
T appeal to theleaders of the Andhra region,
I am your younger brother, You are my
elder brother. It is the tradition of this
country that the elder brothers have got
some affection and some consideration
for the younger brothers. I appeal to you
as a humble younger brother. Sit down,
thrash out the matter and come out with
a seftlement, av we did in the gentleman’s
agreement, This is the only way by
which wc can restore confidence and hap-
piness and ptogress in our presently dis-
turbed State. Thank you, S,

SHRI K. CHANDRASEKHARAN:
Mr, Dzputy Chairman, Sir, the President
has delivered this Address to the two Houses
of Parljament at a moment of great crisis.
1t was only a few weeks earlier that the
entire nation welcomed tbe Bank Nationa-
lisation Ord'n:nce and the Act that was
legislated upon by the Houses of Parliament,
It was really thought that the taking over
of the 14 major banks in this country was
a very serious attempt made by the Govern-
ment to chanze the economy of the country
and tune it definitely in favour of progress,
to see that the poverty-stricken people of
this country were enabled to utilise the very
large resourcws that were at the command
of these 14 banks. But then a very critical
situation has arisen on account of the fact
that the Supreme Court has struck down
the legislation taking over these banks, in
its entirety. This situation has not beent
referred to by the President in hus Address.
It may be that the position was sought (o
be rectified by the Ordinance that had been
issued. It may be that it is a solution for
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.+ [Sh.i K. Chandrasekharan] - ..
the moment, But I have no doubt that
unless more radical measures are taken, it
will be impossible to formulate and imple-
ment socialistic legislations in this country.
We have got to make a distinction between
private property of different kinds, private
property which has got incidence of a public
nature and private property which is per-
sonal, Private property which is personal
is something winch need not be touched
upon by legislation, But property with
public incidence, belonging to the entire
nation, whoever has built it up, whatever be
the circumstances under which that property
came to be accumulated, can be legislated
upon, Therefore, may I commend to this
hon. House that this is the time when we
should seriously think of making a major
amendment to the Constitution of this
country, I heard at least one hon. Memter of
this House suggesting the convening of a
Constituent Assembly for the purpose of
going into the provisions of the Constitu-
tion, T do not think that it is necessary
to re-write the Constitution or re-draft the
Constitution or erase the Constitution that
we have and replace it by a d'fferent Con-
stitution ajtogether, We have yet to give
a fair and objective trial to the various
provisions of the Constituticn which is in
force to-day, But so far as the funda-
mental nights guarznteed under Part 111
of the Constitution are concerned, to cajl
those rights as sacrosanct or permanent is
a political mischief that we are committing
and is a fajlure on our part to understand
the changing sitvations particularly in this
country, Nowhere in the world has any
particular thing been sacrcsanct or per-
manent. What is s2crosenct or permanent
to-day may be ebsolutely vnnecessary to-
morrow. The framers of the Constitu-
tion thought in their best of intelligence,
in their best of sircrrity, that the provi-
sions in Part 111 of the Constitution were
necessary, But 20 years and more of the
working of the Constitution has shown that
judicial pronouncements have ccme to be
a stumbling block. .. .

And today we are criticising the courts,
the High Courts and the Supreme Court,
for such judicial pronouncements little
knowing or litile realising that the judges
themselves are not particularly at fault.
The judges are only interpreiing and apply-
ing the provisions of the Constitution,
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and if the provisions of the Constitution
can be interpreted only in a particular
manner, it is for Parliament to see that the
provisicns of the Constitution are amended.
I would, therefore, appeal to the Govern-
ment with all the force at my command and
I believe that today the nation as a whole
or at least Jarger and Jarger sections of this
country, particularly, the poverty-stricken
people, desire that so far as the rights to
property with public ircidence are concern-
ed they should be completely taken awdy
from the ambit of Part 111 of the Constitu-
tion. Then and then alone will it be pos-
sible for ws to implement the socialistic
legislations of the nature of the taking over
of banks, That is one aspect.

Another aspect is that so far as Parlia-
ment is concerned, already a Bill to amend
the provisions of the Constitution in the
light of the judgment of the Supreme Court
in what is popularly known as the Gola-
knath case, is Fending. The Joint Committee
of Parliement has submitted its report. Tt
was thought that the Bill could be proceeded
upon even on an official day in the other
House and was once proceeded upon. But
then that Bill has not been pursued and no
progress has been achieved in the proce-
dure of passing of the Bill moved by the
honourable Mr. Nath Pai, I would suggest
that the sooner the Houses of Parliament
take into consideration the Bill that has
been moved by the honourable Mr. Nath
Paj as reported by the Joint Committee of
the two Houses, the better it wouid be.
If that Bill is passed and the Constitution
is amended, Parliament will be able to take
power to itself to amend the provisions of
Part HI of the Constitution so as to restrict
or remove certain of the fundamental rights
guaranteed in Part III of the Constituticn,
The first stage, thcrefore, should be the
passing of Mr, Nath Pai’s Bill, and the
second stage should be a direct amendment
o' the Constitution so that property rights
with public incidence are no lunger coverea
by Part 111 of the Ccnstituticn, "

Another aspect that I would very seri-
ously suggest to the Government is the man-
ning of the Supreme Court. We have seen
that so far as the present Constjtution is
concerned, so far as the three wings of
Statehood. the exccutive, the legislature
and the judiciary, are concerned, the
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legislature has been moving in a particular
way, the legislature has been moving in the
direction of progress, moving in the direc-
tion of socialism, moving in the direction of
implementing the Directive Principles of
State Policy as contained in Part TV of the
Constitution itself; the executive wing has
been trying to implement them. But even
though there has been some sort of co-
relation and cohesion and coordination bet-
ween the executive and the legicloture, we
bave found that in the years past so far as
the judicial wing is concerned. the judicial
wing would not move in that manner,
whatever ke its approach, whatever be its
reasons, And the result has been thet {here
has been a stumbling block in the imple-
mentation of the socirlistic legislations
oasced by the various legislatures includ-
mg Parliament. A sitvation has come now
as happened in the United States of America
when President Rooscvelt hed openly stated
that it is necessary to pack the Bench of the
Supreme Court with persons who have got
pronounced views in one particular way.
1am not suggesting that party politics should
enter in the matter of appointments of the
Supreme Court judges, Butitistime enough
for the Centra] Government to sce that the
entire procedure and the pattern of ap-
pointments of the Supreme Court judges
is reviewed at the highest level and T would
particujariy request the Government that
in the matter of filling up the two or three
vacancies that are likely to arice in the com-
ing one or two years and if necessary, in
filling up the additicnal vacancies thet might
arise in the coming onc cr two years,
to see as to what sort of personalities the
Government is going to appoint to the
Supreme Court because, after 2ll, it is
possible to interpret a particular law in one
way or the other. It is possible that many
laws are on the borderland. The discre-
tion of the judge, the viewpoint of the judge,
‘the approach of the judge, will be a major
matter so far as the decision is concerned.
1 would, therefore, sutmit that in the matter
of appointment of judges to the Supreme
Court the Government should depend more
and more upon lawyers being appointed
10 the Supreme Court rather than promot-
ing the Judges or the Chief Justices of the
High Courts. And the lawyers that are
being appointed to the Supreme. Court
should not be merely party politicians, should
not belong to one political category o
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another, but  hovld be safe to be depended
upon as the wheels of progress in the judi-
cial wing of the Statehood guaranteed by
the Constitution of this country.. ...

SHRI S. D. MISRA: Should they make
a commitment to that?

SHRI K. CHANDRASEKHARAN: I
do not want to expound on it further at
this stage. Everybody who wanted to
understand it would haye. ynderstoed,. it,
I am sure. ) 1T heeansn o
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Sir, we have seen particularly so far.as
some of the States are concerned, a very
unrealistic approach in regard to the so-
clalistic legislations, particularly land re-
forms legislations. That sort of unreali-
stic approach is being taken by some of
the State Legislative Assemblies on account
of the guarantee that these State Govern-
ments have in their mind that the parti-
cular legislation would surely be struck
down by the High Court or the Supreme
Court. What is the harm in importing such
and such a provision in a particular legisla-
tion even though that provision may be
dangerous, even though that provision may
be unworkable if the entire legislation is
Jlkely to be struck down by the High Court
“or the Supreme Court? In fact, in the Kerala
Land Reforms (Amendment) Act that has
been rrcently enacted there are provi-
sions which are absolutely unworkable.
There are provisions which are there just
for political purposes, which are there just
for propaganda purposes. And this sort
of unrealistic, irresponsible, attitude towards
the legislation by the State Governments
would not have been there if they knew that
such legislation is not capable of being struck
down by the courts at all and that the ultimate
responsibility of implementing that legisla-
tion would be on the State Governments
themselves. [ submit, therefore, that the
situation thal has arisen on account of the
Surreme Court striking down the law in
relation to the taking over of banks should
be very seriously considered. And I submit
that the fact that the President having
not referred to the same in his Address to
the Houses of Parliament is certainly a very
serious Iacuna T et
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Sir, in the course of hls Ad =
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policy. In fact, the industrial licensing
policy has come in for criticism several
times before this House and the other House
and various legislations are on the anvil
in the two Houses of Parliament. And
some of them have already been passed
into law, 1t is stated in the course of the
President’s Address that the idea behind
the new licensing policy is to avoid the growth
of monopolies in the private industrial
sector. The President has also referred to
the necessity for the growth of small-scale
industries on account of this new licensing
policy.

So far as the growth of monopolies is
concerned, I do not want to add anything
except that it is not merely in the formula-
tion of a new licensing policy that we can
achieve successful results ultimately, but the
desired results can be achieved by the way
in which we implement any new policies.
If we are going to have implementation in
the same way as we have had in the past
with regard to the licensing policizs, in a
ruthless manner, so far as the growth of
monopolies in this country 1s concerned,
without absolutely caring for such growth,
I do not believe that this declaration in
relation to our new licensing policies would
achieve the desired results.

SHRI AKBAR ALI KHAN: Do you
think it is an improvement or not?

SHRI K. CHANDRASEKHARAN :
Undoubtedly it is an improvement; I
have absolutely no doubt about it and I
want to congratulate the Government on
the new industrial policy. But I only want
to say that it is the implementation of these
poli:ies in all their details that is going to
ultimately give us good resuits.

In so far as the small-scale industries are
concerned, T submit that the picture is very
«lismal. There are small-scale industries spread
all over the country but the difficulty is of
raw materials in many of the States. I have
personally had it from so many industria-
lists that on account of the way in which the
Central Government and its officialdom have
formulated and implemented their policies—
it Is not possible for many of the small in-
dustries to work throughout the year just
because they are not having the raw materi-
.als, even though these raw materials could
have been there if they had been equitably,
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properly, correctly and fairly distributed. [
submit, Sir, that the country expects that
for the growth of small-scale industries
there would be a fairer and more equitable

distribution of raw materials than was done
previously.

So far as the Plan is coaccrned, in the
Address given by the President in 1969
a promise was given by the President that
from 1st of April, 1969 the Fourth Five
Year Plan would be implemented. We are
reaching the Ist of April, 1970 and there is
no prospect of any such Plan coming as
yet. Even in the Address that has been
delivered by the President this year it has
been stated that the Fourth Five Year

Plan would come, I share that expecta-
tion and I welcome the coming of the
Fourth Plan at least in 1970.

Then, Sir, so far as foreign aid is concern-
ed, a very dismal state of affairs has been
projected in this Government of India’s
publication of the Department of Economic
Affairs, External Assistance, 1967-68.
The eantire approach, so far as foreign aid
{s concerned, is wrong. The Government
of India seem to think or at least the authors
of this book seem to think that foreign aid
is an integral part of our planning, which
it should not really, Foreign aid can only be
a temporary affar so far as the develop-
ment of this country is concerned. But

| see what this paragraph says. It says:

“Foreign aid has played a significant
role in India’s economic development.
Whereas in the First Five Year Plan, 6%,
of investment was accounted for by ex-
ternal assistance, in the Second and
Third Plans the share was 219
and 289 respectively. Aid utilisation in
the two annual plans 1966-67 and 1967-68
account-d for 389 and 369/ respectively of
the total investments ian these two years.
Alarge part of this was however accounted
for by food aid. If food aid is excluded,
the share of external aid in the total in-
vestment during the three plan periods
was 149%. The share during 1966-67
and 1967-68 however rose to 242.."

T would submit that our Plans should be
pruned in such a way that there would bs
less and less of foreign aid component in
these Plans and unless that is done, it wili
appeart as if we are dependent more and

more on foreign aid. o
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Now, Sir, one matter that I want to sub-
mit in the course of my remarks on the
President’s Address relates to a very serious
situation that has arisen in the State of
Kerala on account of the engineering colle-
ges in that State having been closed. The
Central Government has followed a policy
that only a five-year engineering degree
course would be recognised and that was
because the pre-degree was treated as pre-
university for a term of one year. But now
instead of one-yedr pre-university course in
Kerala, in all the other States we are having
a two-year pre-degree course and it was
with the consent of the Government of India
and the Education Ministry that this two-
year degree course was introduced and
maintained in Kerala. On account of
that the 5-year engineering course was
reduced (o 4-year degree course. It would
appear that the Government of India have
recently told the State Government that
their 4-year engincerirg course would be
recognised not as a degree but only as a
diploma, which will not be equivalent to
the degrees that zre granted by the engineer-
ing colleges in the other States. This has
been so even wilh regard to the regional
enginecring college in the Xerala State. As
a result of this for the last about two months
no engineering college in the Kerala State
is functioning. There is a strike by the
students because thcy are net prepared to
attend the classes. What is the use of their
going in for this costly course when they
are going to get only a diploma? Sir, in
spite of the fact that the matter has been
taken up by M.Ps. and by the State Govern-
ment with the Government of India, there
has been callous disregard of the entire
matter on the part of the Central Govern-
ment and as a result of it technical educa-
tion in the State is suffering.

Sir, I am one of those who think and my
party also probebly fecls the seme way that
this Government is not liable to be opposed
for this and that,.that this Government is
not liable to be opposed just for the pur-
pose of opposition. The Congress, i.e.
the ruling party teday is rid of all the ortho-
dox, conservative and unprogressive ele-
ments and the country expects and many
of the Opposition Parties expect of the
Government to behave in a way in which
it would be possible for the Opposition
Parties to constructively co-operate with
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the Government. But the Railway Budget
is a lamentable spectacle. The increase in
the railway fares, sleeper charges and the
freight rates will not only affect the common
man but will shatter the economy of this
country; further it will increase inflation
in this country and will enhance the prices
of consumer goods. If the Government
wants really the support of at least some of
the Opposition Parties who think with Gov-
ernment in respect of many matters—today
it is a minority Government which is in
office for the first time at the Centre—there
is nothing wrong in seeking that support
theoretically or in practice. But it is
necessary for the hon. Railway Minister
to sece that these unsocial practices which
are incorporated in the Railway Budget are
withdrawn. Of course that is a matter to be
raised at the time of the Railway Budget
discussion.

, The country is facing a very very diffi- -
cult period. The country to-day requires
honest politicians. The ccuntry requites
men of responsibility in public cffices. In
the way the country has been moving in the
last few years, if the country were to move
again in that direction, we would be going
through the evening of parliamentary
democracy in the States. From the peaks
of the Himalayas to the waves that lap the
shores of Xanyakumari the India has
always heard through the pages of history,
the musical voice of India, that is Bharat.
If we are to tune ourselves to the strains
of that musical voice if we are to preserve
the unity and intcgrity of this country,
I have no doubt that this Government
should be sustained and maintained and
strengthened in cffice and for this purpose
it is necessary that the Government should
act in a more responsive and critical manner
and this Government should be able to
constructively cooperate with at least some
of the Opposition Parties so that the Op-
position Parties may have the confidence
and faith in the Government that the Go-
vernment is going in the really socialist way,

SHRI HAMID ALI SCHAMNAD
(Kerala) : The estecmed President of India
was pleased to address both the Houses
of Parliament on 20th February. By this
Address the Head of the State only an-
nounced the policies and programmes of
the Government to the House and to the
people at large. I may draw the attention
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of this Huuse to the sigaificant fact that the
very Poesidential election was a turning
‘poiat in the history of our nation, I say this,
not becauvse the Indian National Congress
has been divided into two groups as the
Ruling Congress and the Opposition Con-
gress. Anyhow it is unprecedented in the
history of this countiy. At the seme time
-1 humbly fecl that this turning point is
definitely for the betterment of the country
and for the progress of our nation and
1 definutely feel that democracy and sociatism
«will survive bzcause of this turning point
-of the Presidential election.

. Taking stock of our record during the
‘last 20 years of Congress rule, nothing sub-
“staptial has been achieved. Poverty and
ignorance are not eradicated.  This is
‘fefizcted in the Address of the President on
pagz 2, paragraph 7 where hz says:

“Government are aware of the inequa-

" lities in-the country which becomz glaring
~ when contrasted with the prosperity of
‘-gsome section of the community. Con-
' sequently, change in the social structure
~ and removal of poverty are two aspccets
. of the same question. Government are
¢ resolved to go forward at a faster pace
towards the achlevement of a sogial or der

AEE S R T 3N
- ich is just and humane.
-" which is just and hum n S s el

Thla definitely would indicate that so far
we did not achieve what we ought to have
,gchlevedlnthese long 22 years. Thousands
of starving bellies are in the strects without
shelter, clothing and other minimum nc-
' cessities to Jead a decent life. Our esteemed
1 President was pleased to make reference to
the agricultural production. A good por-
tion of his long specch has been devoted to
. the agricultural production in the country
, and rural clectrification. Only by giving good
‘statements or saying some good words
_we cannot give substantial benefit to the
-common man. What is the position in the
_rural areas to-day? What is the position of
_the rural areas regarding electrification?
"I know in my own State of Kerala hundreds
of villages are to-day even in darkness.
The very word electricity would be some-
thing new to them. Thsre are villagers,
farmers and agriculturists whe do not know
" what is .lectricity. Even now we are in
"+ the dark age and the President has said that
-the Government is concentrating on rural
elcetrification. 1 #bpe the Government
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»&;' ‘ 1 ]rrn?‘ .
yould speed up the work that at least in

‘the future, the common man ia the village
may also have the facility of electricity. -
Our nation is a nation consisting of agri-
culturists.  Agriculturists form the back-
bone of the country, Even now they suffer
from lack of credit facilities. Merely saying
that the bank nationalisation has been done
is not going to benefit the common man.
How is the farmer going to get the credit
facility? It is said that an agriculturist is
born in debt, lives in debt and dies in debt,
This is a matter of fact and this is the reality
to-day and it is for the Government to see
that the poverty and ignorance of the

1‘§lﬂlagers are wipad cut for ever.
"

Somathing has been said about land re-
forms by the President. Land reforms arc
implemented in many States, No doubt
Kerala has implemented all sections of the
Land Reforms Act and they are in force
but at the same time the Centre should
help the States in implementing the land
reforms. When the czilings are fixed, the
surplus lands have to be acquired from the
landholders and they have to be paid com-
pensation. For that it is a great burden
on the States, So it is the duty of the Cen-
tral Government to help the States so that
land reforms are properly implemented.
Then there is no equality in ceiling under
the land Reforms. There is disparity. In
Kerala the cziling has been fixed as a mini-
mum of 12 standard acres and maximum of
15 acres. In Mysore it is 40 acres and in
Madras 50 acres and perhaps in UP it is
75 acres.

AN HON. MEMBER: In Madras it is
30 acres. It

AN HON. MEMBER: In AUB. it is .30
acres,
e 12

SHRI HAMID ALl SCHAMNAD
T am told that in some States 100 acres
is the minimum. If that is so, are they not
Indian states and why should there be this
disparity? The Centre should take the in-
itiative and have a uniform land legisla-
tion throughout the country.

As far as the industrial policy is concerned,
the Government is not clearly stating their
mind. At one stage they preach socialism.
They say about nationalisation of the in-
dustry and at another stage they say that the
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Government is going to encourage the
private sector to invest in industries. Etther
they should say clearly: ‘We are going to
help the private capi:al to invest money
in the industries’ or they should say: ‘No,
we are going to nationalise the key ind ustries’,

SHRI S. D. MISRA: They are not clear
ip their mind,

. MR. DEPUTY CHAIRMAN : No
interruption in the maiden speech.

4 p.M.

SHRI HAMID ALI SCHAMNAD
As far as helping the backward communi-
ties is concerned, the President has been
very pleascd to say about helping the back-
ward areas of our country. But mezrely
saying that it is the inteation of the Govern-
ment to help the backward areas is not going
ta gzt anything. Now I may ask this. Is
there one single industry worth mentioning
in, say, the whole of the Malabar region so
far? Not a single one. At least hzreafter
this Government should sincerely make
up their mind to establish one worth man-
tioning industry in the Malabar region.

The unsmploymant problem has bzen
mentioned in the President’s AdJress. But
nothing has been said how to tackle it; no
solution has been mootcd. Only hopes
and hopes are being given. If wishes were
horses beggars would rise, Tt is like that,
Hundreds of people are thrown out on the
streets. Among them graduates and post-
graduates are there. Hundreds and thou-
sands of engineering graduates are without
jobs and they are also thrown out on the
streets, Is it not a shame on the part
of our country that it produces engincers
and yet is not able to give them all jobs?
Will the Government think seriously over
this? In this conncction may I also draw
the attention of the Government to the
facts placed before this House by the hon.
Mr. Chandrasckharan just now, the fact
of the engineering students facing difficul-
ties in Kerala? I fully agree with him. I
also associate myself with the sentiments
expressed by Mr. Chandrasekharan, be-
cause hundreds of engineering students,
young boys, without going to the college,
arc now on the streets. It is bocause they
have been told that *if you complete your
B.E. enginecring course, then it would be
equivalent to the Diploma course”. And
the Centre is quite blind to this fact. It

[ 25 FEB. 1970 ]

the President’s Address 190

is high time for this Government to open
up their eyzs and help the people of Kerala,
especially the engineering students of Kerala
who are on the streets today,

SHRI AKBAR ALI KHAN : Engi.
neers in a]l the States have difficulties.

SHRI HAMID ALI SCHAMNAD

I am very glad, Sir, that the President has
been pleased (0 say something about the
communal disturbances in our country.
He has also mde a reference to the unfor-
tunate Ahmsdabad riots. But T regret
to say, Sir, that the President has not made
mention of how to solve this problem, how
to prevant in future at least the recurrence
of such communa] riots and see that the com-
munities do not fisht with one another,
Tt has been pointed out by our friends
that they are al[ brothers and at the same time
a sense of feeling has to be created in the
minds of the minorities. But nothing has
been said in the President’s Address and
nothing has been said how to redress the
grievances of the minoritiss involved in the
communal riots. 1 am sorry to that ex-
tent, This morning there was a hue and
cry for Indianjsation of the Muslims. Where
is the question of Indianising the ¥ndian
Muslims? You can rest assured that the
Muslims are as patriotic as others and they
will be in the forefront of the country in
fighting any enemies of the nation; there is
no doubt about their patriotism. Patrjo-
tism is not the monopoly of any particular
group in this country, and Muslims are ag
patriotic as those belonging to the Jan Sangh
or the Swatantra or the Congress. If the
Prime Minister or the Leader of the Oppo-
sition is preparcd to fight for the country
the Muslims of this country will be behind
them, So the question of doubting their
patriotism or the question of Indianjsing
them cannot arise, Do not please suspect
your darling wives, This is what I want to
say the people who are sitting to my right,

SHRI T. V. ANANDAN (Tamil Nadu) :
We are not in it. 1 Luided wiegr Bh aagel
R D P .
SHRI S. D. MISRA : It is not our view
either,

3 -

SHRI M. M. DHARIA (Maharashtra):
Maybe but unfortunately you are in the
arms of the Jan Sangh,
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SHRI PITAMBAR DAS : Our shoulders
are strong enough to bear our burden, Why

unnessarily trouble others?

SHRI HAMID ALI SCHAMNAD : 1t
is applicable only to thosc who unncce-
ssarily suspect the Muslims,

As far as the abolition of privy purses is
concerned, the Government is following a
hide and scek policy, is not sincere in their
efforts to abolish the privy purses, I do
not blame this Congress alone, 1 blame
both Congress put together in this matter, be-
cause the matter has been pending for years
and the psople have been asking for it.
This issue is being played upon still. T think
the President’s Address has made reference
to it and this Government will go ahead and
see that something is done in this matter.

Another point I should itke to make is
about the Indians who have come away from
Ceylon and Burma; especially the labourers
have been driven away from Ceylon and
Burma and other countries, and it is the
duty of this Government to provide them
jobs and settle them in this country.

-Thank you Sir,

SHRI GULAB NABI UNTOO (Jammu
and Kashmir) Mr. Deputy Chairman,
Sir, while rising on this occasion to thank the
President of India for his address delivered
to Parliament, T want to discuss two things
which are very much striking. One stri-
king feature I find is when I compare my
country with other countries in the world,
The other feature 1 find is that there is ser-
jous confrontation between the various
organs of the State. I find that my country
is miles away from those which are progre-
ssing in the world and I am alarmed at this,
Recently a study has been made by the
Economic and Scientific Research Founda-
tion and I quote this from the ‘Statesman’
dated the 23rd February.

“For instance, the study says India is
20 years behind Brazil, 44 years behind
Japan, 45 years behind the UK. and 53
years behind the U.S.A.”

This is alarming news to me while dis~
cussing the President’s Address, Also
T find that an important wing of the State,
that is the Judiciary, is in serious confron-
tation with another imporiant wing of the
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State, that is the Parliament. These two
things are so much thought-provoking while
discussing the President’s Address that I
feel that unless the entire nation adopts a
new approach, a new thinking, it is neither
easy nor possible for us {0 make up this
deficiency or to resolve this confrontation.
Yet I feel most hopeful that in the seven-
ties we have entered a new era, that is, the
era of thinking, And the thinking is be=
coming stronger because, ultimately, it is the
welfare of the people that counts most,
And that cannot be 1gnored by any party at
any stage.

As far as the new thinking 15 concerned,
the question arises, what is the path or the
goa] that this thinkirg is leading us to and
that is the welfare of the State. But ac-
tuajly what path should we follow in order
to achieve the welfarc of the Siate? That
will be that we place socialism as the target
for the welfare of the nation. But, Sir, the
socialism that we have to achieve will be
qualitatively different from the socialism that
other regimented countries are trying to
attain. The reason is that in our country
we have multilingual, multicultural and re-
ligious communities, Therefcre under
these circumstances the socialism that we
have to evolve will have to be different not
only in quantity but in quality as well from
the socialism of Russia or China, It will be
wholly and solely Indian socialism where the
dignity of the individual will be maintained
and simulraneously social justice will be
achieved. In order to achieve this goal
we have to change some of our basic conce-
pts regarding property, Unless we change
our concept about property it is not possible
for us either to mé ke up the deficiency that
we have compared to other countries as far
2s progress is conceined or to come nearer
the goal of socialism that we have in our
mind, In the concept that we have so far
been having with regard to property we have
to make a basic revision, a basic shift. The
right to property as has been guarantecd in
the Constitution should not mean unji-
mited and indefinite but that right should
be guarantee only to that property
which is absolutely personal and ab-
solutely private, property over which
an individual has control and which an
individual can himself utilise. The rest of
the property over which he does not exer-
cise any control shouid be straightway take
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away from him without any compensation,
if the country wants that it should make any
progress, if the country wants that the goal
set before it should be achieved so that we
can in a very short time go side by side with
the other developing countries in the world,
Otherwise the figures that the Fconcmic
study has pgiven are indeed alarming,
I quote :

“If India’s per cepita real inccme 2rows
at an average annual rzte of [ -6 per cent
(thz average of 1950—-60 which is higher
then the average of the €0<) then India
will take 63 years for reaching the Philip-
pine’s 1963 level, 83 years for Portugel’s,
142 years for Italy’s 176 years for UK.’
and 218 years for the USA’s”".

Locking to these alorming figlres it is essen-
tial for us to adopt this new thinking and
change our congapt towards rroperty we
kave been so far hoving and amend article
31A ofthe Constitution so that the chances
that the courts have for striking down the
Acts passed by the legislztures are not avail-
able to them and so thet it does not serve
as a berrier to the legicletive bodies going
ahecd towards progress.

Sir, one thing I may 2lt0 suggest here.
We have the Directive Principles in the Con-
stitution and article 38 seys that Parhament
and the legislatures will always be guided
by the Directive Princirles while leying
laws for the country but this article has no
#pplication upon the courts and the courts
do not take any notice of it, Therefore this
article aJso should be smended in such a way
that as 1t is binding on the Parliagrent and
legislatures to be guiced bty the Directive
Principles laid down in the Constitution it
also becomes binding on the courts t&6 be
guided by them while interpreting the Con-
stitution. The courts should not say that
this part of the Constitution does not apply
to them and therefore they need not be guid-
ed by these Directive Principles while inter-
preting the Constitution.

Sir, the President has been pleased to men-
tion that the Government has decided to
appoint an Agricultural Commission. In
this respect 1 would submit that a major shift
is necessary if we want to progress in the
field of agriculture. We should make a ba-
sic revision in our educational policy. We
M15 RS/70-7
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all know that 80 percent of our people live
{n the villages and the Indian economy sub-
stantially depends upon the village eccnomy.
Therefore our vducation should be such that
& coordination develops between the tcacher
and the tiller. Unless education is useful
for the tiller, for the agriculturist himself
education cannot be of any avail to him. We
must make most of our schools and colleges,
and universities impart agicultural education
because the majority of our people are in
the villages and they depend upon agricul~
ture. If we do not do that it is not possi-
ble for us to tril.g sccialism to the pecsant.
Therefore I weuld supgest (hat we should
start more and more colleges and universities
in the field of agriculture and boys coming
from the villages cheuld be persuaded to
go for agricultural education. That will solve
two problems. Firstly the problem of edu-
cated unemplcyed will not trouble us because
the boy who tcccmes an agricultural expert
and who comes from the village will have not
reason not to :iay in the village and utilise
his knowledg: and experience in the field
because the ficids will serve as a laboratory

. for him unlike an engineering student or a

medical student who has no scope in the
villages. Therefore the majority of the
village students should be asked to take to
agricultural ecucation and in every village,
in every district, there should be an: gricul-
tural college <o that we are able to produce
more pumber of students with agricultural
education. In this way we can bring real
socialism to the villeges.

The President has been pleased to state
we should take to agrarian reforms. Tt is
distressing to see that so far no State has
taken up the matter seriously. The reason
behind the crisis that we see in the country,
whether in respect of Jaw and order or un-
employment, is that no State has actually
implemented the agrarian programmes,
Everywhere this is being delayed and es-
caped. Unless we take a serious view of this
and put a ceiling on agricultural land, so
that the surplu~ 1 .nd that is with the agricul-
turist goes to those who are the actual tiller,
we will not be uble to make any progerss in
this field. In this respect 1 weuld say that
my State was the first in India to come for-
ward with a drastic agricultural reform which
so far has not been followed by any State
in India. Our ceiling at present is 22 acres,
up to 22 acres. The State has committed
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[Shr: Gulab Nabi Untoo]
itself to put the ceiling at just ten or twelve
acres.

As far our foreign policy is concerned,
I am always of the view that India should
take to the peaceful way with all. As far
as our neighbours are concerned we should
always try to be friendly if we can afford
it. We should project the view that India
is always for peace with everybody and par-
ticularly those who happen to be on our
borders.

Thank you.

SHRI S. R. VASAVADA (Gujarat) :
Mr. Deputy Chairman, I have listened to
the Address delivered by the President
very carefully and I have gone through his
printed Address also. The impression
created on my mind is that a note of opti-
mism has been struck. It is always good
for one, for an individual, for an organisation
and also for the Government'to be optimi-
stic, but the optimism must be justified.
There should be some facts, some indication
to justify that optimism. When1 go througha
the text of the Address and the view which
has been taken of the political and economic
conditions prevailing in the country, I find
that there is more of complacency on the
part of the Government, rather than opti-
mism. It would have been much better and
1 would have welcomed it if the President
had told us and our countrymen that we
are passing through an economic crisis, th1t
our political conditions are very unsteady,
that we have to girdle up our loins and make
the supreme sacrifice to defeat the enemies
namely poverty, ignorance, superstitions.
backwardness and various other things
which are there in our country. [ say it
would have been much better and it would
have encouraged us.

In the very first paragraph the President
has asked Members of Parliament and coun-
trymen to dedicate their services to the
cause which is so very dear and’near to us.
We all want to do that. We are interested
in removing poverty from this country. Also,
we do not want inequalities. We want pro-
sperity in this country, but a real, correct
and realistic picture should have been given
to us. I feel that it has not been done in
the President’s Address.

We have been told that recession is reced-
ing. Isit really so? Is there any sign of in-
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creasing production? Have we ever been
told what is the idle capacity in the country?
Off and on we were told that so many million
days are lost as a result of industrial strikes.
Let us see and examine the record of our
achievements in this direction in the past
year. I am afraid that our industrial pro-
duction has not only decreased, but it
is on its way to a further decrease due to the
lack of certain policies and also because the
Government is not able to implement some
of its policies. We are told that our exports
are improving. Only last month we were
told that we had cut a sorry figure 1n the
field of exports. Instead of 7 per cent growth,
we have achieved only 3 per cent growth.
An export drive or a crash programme is to
be placed before the country. Even though
more than two months have passed, we are
not aware that that programme is and how
the industries have responded. I find the
industries are complaining about the short-
age of raw materials. There is a shortage of
steel and the engineering industry is suffer-
ing. Even now there is a shortage of cotton
and the textile industry is suffering very
much. Several of the textile mills are sick.
There are droughts sometimes. But we have
not been told how to overcome all these
difficulties. This is a realistic picture.
Why should we feel shy of thai? If there
is danger we must be told that there is danger
and we are going to prepare ourselves to
fight that danger. We do not want chaos
in this country. I am talking about my-
self and my party. I do not know about
others. We want peaceful progress
and we want necessary conditions for
such progress. If any sacrifice is neaded,
we are going to make that also.

A_bout savings we have been told that
everybody should save. So many schemes
are there, Recently one of the most easy
and beneficial schemes has been pointed out
to the Government by the National Labour
Commission. Increase the rate of pro-
vident fund from 6 to 8 percent in other
cases and from 8 to 10 percent. By this
a few crores of rupees will be obtained.
The worker will benefit and the Government
willhave long term finance for their develop-
ment programmes. When such things can be
decided casily and immediately, that is not
done. It is merely sloganising and saying that
everybody has to save. I do believe that
merely by foreign aid, merely by getting loans,
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we are not going to develop. The develop-
ment has to be made by our own efforts.
If we are going to be proud of our develop-
ment, we will have to sacrifice, we will have
to save and we will have to export even arti-
cles which are a necessity, if need be. Then
only we will be able to develop and we will
really be proud of it. I do not know what
the Government are thinking about his
matter of savings and how they are going
to find the resources.

In the Address there is @ mention of the
nationalisation of banks, I am not averse
to natjonalisation, Nationalisation is
good, but we have to decide from time
to time whether certain pre-conditions are
fuifilled, and whether the nationaljsation is
good for the country. In my humble
opinion two most important conditions
must be fulfijled,

Number one, the workers who are em-
ployed in these industries must fee] that
from now onwards they are going to be the
employzes of the State, employees of the
country, employees of the nation, In that
spirit they should imbibe a sense of res-
ponsibility. Secondly, the management
should also feel that the industry now be-
longs to the country., It cannot afford to
Jose the money. It is the money that belongs
to the public exchequer. The Government
is running a large number of concerns, a
large number of public projects. But
what we find is we are lacking in efficiency
there is often mismanagement, there are
Jabour troubles and there are losses too,
1 would not call this nationalisation. Natjo-
nalisation must have two things attached to
it, two conditions must be fulfilled; res-
ponsible management and respopsible wor-
kers, Theindustry must serve the important
needs of the community. Therefore,
Y am not against natjonalisation as such,
I would say, nationalise everything if we
have got the capacity, do that if we are
able to do that; I do not mind that, But
having nationalised these industries let us
take care that the industry really serves the
interests of the community. Therefore,
Sir, T would suggest very humbly to the
‘Government, let us not take more than
we can chew., We have nationalised the
banks, It does not matter, the legislation
will be coming and we will pass that also.
But T would say let us pause, let us take a
close view of il the industries owned by the
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State and run by the State. Let us find out
what mjstakes we have committed and what
further remedies should be found to make
these industries efficient 2nd really natjona-
lised industries; then only we may go fur-
ther in this direction,

The President has in his speech said some-
thing about the prices, and I felt that it
was a rather very over-optimistic picture.
Prices had been going on rising since long,
and in the Ja‘t two months or so there is
another trend of rising prices. This is
there for the last several years, Inflationary
tendencies have come to stay in the country
with the result that our economy has been
completely disrupted, We do not know
where this - price rise will land us in, 1 would
like the Government to think very seriously
about this matter., Where is the poor man
going to find his necessities of life with
these prices? In one of the mectings
where I was exhorting the workers to save
something, to give to the Provident Fund,
to give to some National Savings scheme,
the workers have become intelligent; they
told me, “we are saving a rupee today and
after ten or fifteen years we are getting
two annas worth out of the same thing”,
If the workers are saving one rupee now,
1t will come down to four annas or six annas
in value a few years hence. If this is the
trend, if we are going to ignore this rising
trend I am afraid there are very few chances
of developing our economy, The Govern-
ment will have to take very strong measures,

A number of suggestions have been made,
and this brings me, Sir, to the central theme
of my speech today. It is truethat the
President has very rightly said that these
prices cannot be controlfed uniess there is
increased productivity, unless we produce
more, What steps are being taken by the
Government 10 increase our production ?
If the President of the Government through
the President’s speech exhorts us to co-
operate, I want to co-operate, I want to
offer all possible constructive suggestions,
But I have to offer all possible constructive
suggestions, But I have to co-operate with
what ? There are no suggestions. How
are you going to increase productivity ?
Number one, there are shortages of raw
materials. Number two, there are strikes and
lock-outs. Number three, there are unsteady
political conditions I would like the Govern-
ment to consider one proposition, If
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there is an unsteady Government, can there
be any industry, any business 7 Is there
any confidence in the people ? At first we
had no experience of this thing, but during
the last two years I find in my own country
that because of these unstable conditions in.
dustries are coming to a stop, there is no pro-
duction, unemployment increases, I do not
want to indulge in any political gimmicks,
but I am hurt when I find some responsible
politicians talking that they want to topple
this Government or topple that Government,
as if toppling 2 Government or topple that
Government which is steady, is 2 matter of
pride, Toppling a Government and replac-
ing it by an unsteady Government means
ruining the trade, ruining the business,
ruining the industry, creating unemployment,
By all means we can replace a Government
by democratic methods, but we are not
ashamed to use the word “topple”, and we
are doing it. I would very humbly point
to those who are at the helm of affairs
that this toppling business is not going to
lead to the prosperity’ of the country, Sir,
T was talking of the most important question
to which President has referrzd, that we will
have to create employment avenues. Some
items are listed hike rural electrification, road
construction, and so on, There is no-
thing new about it. All these things we
have been doing for the last so many years,
and what has been the rate of growth of
employment 7 Very little, Very insigni-
ficant, The population is also increasing.
Even then the Government has to face this
problem, There are about 3 crores un-
employment in the country according to
a lowered estimated, T am not finding fault
with the Government or with anybody,
We are talking that we want secularism,
but these 3 crores of people in our country
want to understand what is the remajning
of this socialism. If socialism means per-
manent unemployment, I am afraid they do
not want this socialism, If the sccialism has
to be meaningfulto the poor people of this
country, we will have first to find out ways
and means to provide them with come means
of earning, with some job which may in
turn provide them with food, shelter and
clothing, We are talking of capital intensive
industries a2 number of things, fertiliser,
chemical industries, steel plants etc. I am
coming in touch with these industrialists
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and they very proudly and boldly tell me,
*“Yes, this is a Rs. 50 crores project’, ‘thi
is a Rs. 100 crores project’. I am asking them
what will be the employment potential
in the Rs. 50 crores project. They say in
the Rs. 50 crores project 750 workers will
be employed. The modern economist may
ridicule us, In this country if you want to
find employment for 2ll those who want to
work, I want to point out very emphatically
to the Government that the only course open
to the Government, to the economist and the
society is to start village and home industries.
That industry must be such a productive
industry that it will provide scme necessities
of life. The only such productive incustry
is Khadi. You may jaugh at it. You may
ignore it. You may not pay much attention
to it. But unless we do that, I want to sub-
mit that it is not possible for the Govern.
ment for any Government, to provide
employment, If this problem is not solved
in time, it will not be possible for any
Government, for any society, for any police,
for any army to combat the forces of dis-
ccatent. They will upset the whele peaceful
growth of the country, I have nothing
more to say, but if we are all interested in
having peace in this country, I weuld suggest
let the Planning Commission, let the Incus-
try Ministry, let the entire Government
devote their whole attention to this problem.
Sometimes we are asked what will be the
wage in Khadi Industry, The same
question was put by the late revered Pandit
Jawaharlal Nehru to Mahatma Gandhi,
Mahatma Gandhj was discussing the wage
level of the spinners, with his colleagues,
Jawaharlal was horrified to know that it
was three annas per cday, only three annas,
In England people are getting 2 shillings,
1 the Unitec States they are earning 2 dollars.
Of course, I am talking of 40 years back.
At least 1t must be a rupee. That is what
Nehru said. Gandhiji said, give me as
many rupees as there are unsmployed.
I do not want this spinning wages. There
must be a higher wage level. Today also
in this country what is the minimum wage
fixed in the agricultural industry where the
workers cre getting six to siven months’
employm: it ? It 1s not more than thiee
or four rupees, some are getting Rs 3.
But then the employment 1s only for six
or seven months, Therefore it does not
matter. What wage level we are giving to
those who are unemployed
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(Time bell rings)
I am very sorry. 1 will finish,

MR. DEPUTY CHAIRMAN : There is
nine speakers, The time for your party
is about 52 minutes only.

SHRI S.R. VASAVADA :1do not want
to complain. May 1 have three or four
or five minutes more 7

MR. DEPUTY CHAIRMAN : All right,

Then you will have to adjust with your own
Members.

SHRI S.R. VASAVADA : In paragraph
31 which T am not going to read, thz President
has said something about the 1abour policy.
I want to know what is the labour policy of
ths Govzrnmant which policy the President
is supporting and which he wants to advo-
cate. The labour policy of the Government
is fully described in the First, Second and
Third Five Year Plans, which has been
accepted by Parliament. Are we following
that labour policy ? We are told that the
State is not going to interfere, wherever may
be the strikes, what ever may be the loss to
the country. There is the jute strike it the
country, there is the engineering sirike,
there is the tea plantation strike, and the
Central Government is merely looking at it,
not interfering at all. Without industrial
peace, in this country there is going to be no
industrial production, and if industrial
peacs 1s to be maintained the only way open
to the Government is to make arragements,
to giva justica to both the parties, The Indus-
trial Disputes Act has to be implemented
quickly, has to be implemented without de-
lay and justice should be meted out to the
employees. Why do we want to go
astray ?

At the end of his Address, the President
has enumerated certain pieces of legislation
which are goi:g to be introduced here. It is
also important. But I do nnt find the name
of a legislation which has been prommsed
on the floor of the Heuse not once, but twice,
Minuster after Minister has told us that a
Bill regulating the relations between the Cen-
tral Government and its employees provi-
ding for the settlement of disputes will
be placed bafore the House. It was two
sessions back. I did not find 1t in the last
session. I do not find it in the st here
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also. 1 request the Government to in-
clude it in the list.

Lastly, there is one more piece of legisla-
tion which this Housc has passed. I do
not know where it is hanging, It does not
80 to the Lok Sabha. It is an amendment
to the Industrial Disputes Act which was
passed long back, about two years back, by
this House, And it has taken so much time
for it to go to Lok Sabha from here. I would
request the Government. We are concerned
with the security of the service of the
worker,

And my last suggestion is, the President
is reported to have said at a very high level
conference that if he had his say, he would
introduce prohibition eveywhere in the
country. Sir, this prohibition is one of the
Directive Principles in our Constitution.
I am deprived...

SHRI K. CHANDRASEKHARAN
It 1s a nasty failure.

SHRI S.R. VASAVADA : Maybe, from
your point of view.

SHRI K. CHANDRASEKHARAN
From the national point of view.

AN HON. MEMBER : It isnot cerrect,

SHRI S.R. VASAVADA : The point
is, if I am given a higher wage, Rs. 100 or
Rs. 200, as soon as I get it, the Government
and the middie man takes away 60 or 70
percent. If the Government is anxious to
improve the living standards of the working
classes and the poorer sections of this
country, they should forego this income from
licensing liquor etc. and should forcefully
introduce prohibition.

SHRI NIREN GHOSH : This 15 the
first Address of Mr, Giri after being elected
as President. He was elected with what fan-
fare, with what hopes and expectations roused
among the pzople, and after the bank na-
tionalisation 2lso. But this Address, what
an anti-climax it is. It has dampeaded the
expectations of the people, nor do they find
the nceded progressive swing in it, No-
thing of the k:nd. That is the first point that
I would ike the ruling party to remumber.
Perhaps, this Address is notabie not for what
it has said but for what it has not uttered
or dare not utter. That is the main burden
of this. It 15 a colourless speech n that
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respect because when the people expected
that new lines of advancs would be indi-
cated. new democratic advances would be
chalked out in this Address, there is ab-
solutely nothing whatscever in the speech
except certain platitudinous wishes and in
certain pious exhortation. Nothing else.
It was especially right for Mr. Mishra to
point cut. The entire burden of his speech,
the Leader of the Opposition, was : You
call us reactionary. What are you, Sir ?
No better than we are, That is what he
wanted to prove. The entire burden of his
speech was like that. You call us damn
reactionary. Your Address places on re-
cord, that you are almost no better than
we are, That was what Shri. S.N. Mishra said
That is how the matter stands. How has
this Address come up ? It is the logi-
cal corollary to the thesis of the Bombay
Congress Session.

[THE VICE-CHAIRMAN (SHRI AKBAR ALl
KHAN) in the Chair].

They said that they will fight the reac-

tionarics and the extreme democratic elements

That is their resclution. The present add-
ress is the logical corollary. They say they
are going to fight on two fronts but are
sctually fighting on only one front. That is
to be seen in the future because in your po-
Heies you do not differ frem them.

Nationahsation was theie before. Life
insurance was nationalised. Then, the
Imperial Bank was nationalised. But the
reople were not stirred.  After 20 years of
Congress misrule the peole are eager for a
big and fundamentai change. That is what
is wanted. Those per:ons in the country-
side or the rikshrwallas or the taxi drivers
who did not know anything about the
mysicries of banking or finance, they werc
enthused. They thought that perhaps this
Government is going to end the domination
of the vected mterests and that the resource
would be utilised for the bencfit of the entire
country and its people. That was their
eXpectation. They expected. . .

SHRI LOKANATH MISRA (Onssa) :
The leftists have given them to understand
that the money would be distributed to
them.

SHRI NIREN GHOCSH : ...that this
money would be utilised for the poorer and
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down-trodden pecple. Nothing has hap-
pened. We suppoit netionalisation. We
will do so in future also. Perhaps certain
capitalis’s or certain small landiords also
might get some fraction of benefit,  So long,
it was almest the exclusive monopoly of the
moncpolists. Pcrhaps to that extent it
might be diversifizd. But the credst frei-
Iities have not gone to the people and there
is no indication that they will go to the poorer
strata of the people of India.

In this connection I draw your attention
to land reforms and the exhoitations 1o the
States for implementing them from time to
time. Pandit Nehru during his life-time was
exhorting the States to implement the land
reforims. There was the Agriculiural Re-
forms Panel. Decisions were taken but no-
thing came out. Now agriculture is a
concurrent subject. OQur ruling Congress
President, Shii Jagjivan Rem, presides over
that Ministry. Ithrow a challinge. Why
not declare a moratorium on peasant in-
debtedness——it is within your power—instead
of exhorting the States to do that ? As
you kpow the States are landlord-ridden.
What Mr. Sukhadia is doing in Ganganagar
is well known. What is Mr. Brahmananda
Reddy doing in his State ? Why not take
the initiative yourself ? It is within your
ambit of power. Declare a moratorium on
peasant indebtedness. Divert Rs. 400
crores of credit facilities to the labouring
peasantry to free him from the clutches of
money-lenders, and this credit can be ad-
vanced against crop, and at the ume of har-
vesting they will pay the money back to
you in crop. Do it. Now the money-
lenders have become big landlords, cor-
nering foodstuff and moeney crops and am-
assing wealth of crores of rupees, and di-
vesting the peasant of his land. With your
help they will sigh a breath of relief. If
Mr. Jagjivan Rarn adopts this measure who
benefits ? It is the six crores of Scheduled
Castes who benefit therefrom. They are
the agricultural labour and poor peasants.
Why pot do that ? So in effect what is it
that you are doing 7 If you pursue the same
beaten track which you were pursuing when
united, we may see some illusory, petty re-
form here and there in order to give some
impression and create more illusion but will
that illusion last for ever ? In Kerala with
your Syndicate-Jan Sangh-Swatantra alliance
you would be objectively fighting the demo,
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cratic forces. The Indira Congress and the
Syndicate have banded together there. That
is the result of that theory. It is bound to
happen. What will happen ? They will
stage a come-back, They are quite cons-
cious that sc long as vou stick to that beaten
track you will not effectively attack the
monopoly interests.

What is this enhancing the steel prices ?
Whom have you benefited thereby ? What
is your giving licence to the Birlas mean ?
And the imperialists who have a majority
share in the Goa project have clubbed to-
gether with the Birlas. I am confident very
soon the Mithapur Project will also be gran-
ted a licence. And why not ? After all,
the Tatas have to be propitiated; they are
a big force. If that happens, how long can
you go on and nourish the idea that the
people will gather under your banner ?
The people sitting over those benches, are a
very strong tripple alliance.

SHRI LOKANATH MISRA : And you
are the band master for the ruling Congress.

SHRI NIREN GHOSH : I would not
reply to your frivolities. My time is limi-
ted. I may reply to significant interruptions
but not your frivolous ones.

Now the Jan Sangh has raised the slogan
of Indianisation. I call this force an anti-
national anti-Indian force, an anti-Indian
party with the blood of the Mahatma on
their hands. Their sou! resides in Washi-
ngton, Isracl Taiwan and only their body
resides in India, because I saw Mr, S.N.
Mishra run down democratic Vietnam. He
had not a word to say for the brave Viet-
namese people who are fighting a battle of
liberation for the whole of Asia, fighting our
battle. So I say their soul resides in Wa-
shington and Israel and not in India though
their body lives here. Naturally our party
will never allow this triple alliance to come
back and ocupy the gadi of Delhi. Natura-
1ly we do not want them because that would
be antidndian and anti-national, a cala-
mitous thing. 1 have no doubt about that.
But that does not mean that I can give boug-
uets to Maharaja Dinesh Singh. He 1s sitting
there. What prevents him from recognsing
the provisional revolutionary government of
South Vietnam ? What prevents him from
recognising the German Democratic Re-
public ? Because the German imperialists
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are stronger, vou are afraid of them. You
are afraid of the American imperialists know-
ing full well that recognising G.D.R. and
the Provisional Revolutionary Government
of South Vieinam would be in the interest of
the Indian pcople and the whole of Asia,
But you dare not take such a step. Therefore
where is the difference ?

Now during the entire course of bank
nationalisation not a single step has been
taken to hurt the impenalist interest. You
have excluded foreign banks from nationali-
sation. You have excluded foreign oil
monopolies. They cannot be touched even
if they violatc the law of the land. Tley have
granted some insignificant reduction 1n the
crude oil prices still it has not come down to
the international price. The foreign oil
interests are out to exploit India and keep
us ever dependent upon them for oil.

Sir, it is not my purpose to make an eco-
nomic survey. The President’s Address is
not the time for that. The proper time for
that is the Budget discussion. But naturally
it comes under political survey. It is parti-
cularly significant that they have not dared
to touch a single imperialist interest, they
have taken extra care not to hurt the imper-
ialists. Now they are wooing Japan also,
as Mr. S.N. Mishra pointed out. He pointed
out from the other extreme, I will point my
accusing finger from another extreme,
from the point of view of the interest of
India. That is where our view differ.

SHRI LOKANATH MISRA : He is the
Chinese window.

" SHRI NIREN GHOSH : I do say that

if you go on pursuing this policy ultimately
objectively vou will strengthen the Syn-
dicate. And they aie quite powerful. Some
of the monopolists who are behind you now
won't bat eye lids to change horses
in midstream. They will throw their full
weight behind them. And these friends kngw
that. Soin effect, objectively, if not today,
tomorrow or the day after, your pcl.cy will
help the 1cactionary parties whem I call
anti-national and anti-Indian to siage a
come-back. SoT utter a word of cavtion. ..

THE VICE CHAIRMAN (SHRI AK-
BAR AL! KHAN) : Five minutes more,

SHRI NIREN GHOSH : Why ? There
is no other speaker from our side. About
the problem of unemployment...
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : That is right.
You have got 21 minutes. Now five mi-
nutes more to you so that you may cover
your important points.

SHR1 LOKANATH MISRA : Let the
ruling Congress give him some time because
he is talking on the same note.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : The Chair has nothing
to do about that.

SHRI NIREN GHOSH : Nothing doing
about that. And what is most significant
is that the Address is completely silent on
Centre-State relations. I raise this point.
For example we feel that all the States of
India should be given more and more auto-
nomous power. It is not a unitary State.
The States are notgoing to come to New
Delhi on bended knees for years and years
to come.

S P.M.

We can cradicate unemployment if we
have the powers in our State, if the major
portion of the Rs. 400 crores of foreign
exchange that is due to us is given to us,
if we are given the power to take over some
of the viable concerns of the monopolists,
Indian and foreign. Rupees six hundred
crores are being drained away from Cal-
cutta and Calcutta cannot get even a paltry
sum of Rs. 200 crores to salvage the city
which 1s moribund. We c¢'in do that if we
get the money and these powers. What about
the income-tax arrears ? Why don't you
give to the States the power to collect income-
tax. If you give these powers to the States,
the big fry would not be allowed to escape.
You have by this time written off at least
income-tax arrears of Rs. 1,000 or Rs. 2,000
crores. But we will catch them by the throat.
That we can do if we have got the powers,
and we must get these powers. Please do
not think that if unemployment months
up, we will have no powers and we will re-
main silent spectators. The affairs of India
are not going to be shaped that way. In that
case, State after State will raise the banner
of revolt and we will agitate, Already Mr,
Karunanidhi of the D.M.K. has said--and I
congratulate him for that—that provincial
autonomy should be granted. The States
should be granted more powers. The people
will say whether that can be done or not.
About agrarian reforms, Mr. Jagjivan Ram
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agreed that a Constitutional amendment
was necessary. Now they say that it is not
necessary. Everybody knows that unless
there I8 proper amendment of the Consti-
tution, it is extremely difficult by mere legis-
lationto give land to thepeople. We have
seen that from our own experience. Legisla-
tion Congress legislation--was there, but not
a single acre of land went to the pasants.
1t is only now, after the United Front Gov-
ernment came into power, that the peasants
wanted to fmplement that law, and they
have seized at least 10 lakh bighas of land,
and I daresay they will seize more, whether
you like it or not.

So I say that it is a sterile address and not
a single major departure has been made.

SHRI A. D. MANI (Madhya Pradesh) :
Family Planning.

SHRI NIREN GHOSH : Yes, that is
because Washington has taught them.
(Time bell rings). A few minutes more.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALJ] KHAN) : Two minutes more,

SHRI NIREN GHOSH : So I do say
that people are not going to be silent spec-
tators if the States cannot get more power,
financial, legislative and executve. We
should have these powers in order to solve
our problem. And then if any State
Government cannot solve them the people
will settle their accounts with that State
Government. We would rather stew
in our hell than live in your paradise of
unemployment and poverty. And the Su-
preme Court’s judgment vindicates our
position that this is a bourgeios landlord
Constitution. * x ¥

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : No., no.

SHRI NIREN GHOSH : Yes, yes.

SHRI A. D. MANI : On a point of order,
Sir. He cannot cast reflections on the
Supreme Court.

SHRI NIREN GHOSH : * * *
I do say that the Supreme Court cannot
arrogate to itself the powers of the sovercign
Parlfament.

SHRI LOKANATH MISRA: Sir, those
words must be expunged.

s**Expunged as ordered by the Chair.
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SHRI BALACHANDRA MENON
(Kerala) It should be there.

SHRI NIREN GHOSH : It should be
there, because that is the position.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : I will look into it.

SHRI NIREN GHOSH : I do say that
unless you take these steps...

SHRI LOKANATH MISRA : Sir,do I
take it that the Leader of the House agrees
with what is being said ?

(Interruptions)

SHRI NIREN GHOSH : The tripple
alliance is just binding their time. So
utter a note of warning to the ruling party.
What gave ballast to your sails is the nation-
alisation of the banks, That had raised
hopes and expectations. That is what has
decided things in your favour and you were
able to capture the Congress. But if
experience tells people otherwise, the illu-
sions will be shattered to the ground, your
heterogeous forces will fall apart and pre-
cisely at that time the tripple aldance will
strike. That is the position. So I utter a
note of warning to the ruling party. (In-
terruptions) 1 sometimes agree with Mr.
Yaje. or something like thar, On
many po it; I agree with Mr. Chandra
Shekhar and Mr. Dharia. But I do say
that it is .n opportunistic combination.
It will bring grist to their mill, not to your
mill. So it is time that you move forward,
This President’s Address has had a dampe-
ning effect on the entire Indian people, on the
down-trodden masses of the people. Please
realise that and make changes make depar-
tures from the point of view of democracy in
time. India is in a crisis, not in a crisis of
character, but in a political crisis. This
political crisis will be solved one way or other
either in favour of reaction or in favour of
democracy and the country. Please make
changes so that the forces of democracy and
the forces of national interests can triumph.
That is the only solution. There is no other
solution. So, either you are on that side
of the barricade, or on this side of the
barrcade. You cannot sit on the
fence. If you sit on the fence, shots will
wipe you out. Please remember that
barricades are being drawn between the for-
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ces of reaction and the forces democracy.
You cannot mark time, You have to make
your choice. Woe beside the party which
fails to make the choice in favour of demo-
cracy and the country,

»ff qFIT AL (I 52W) : ATH-
g arig Sadq weieg, d asgufq
WEET FV gAAE F TEqE F 91 H
Ao & fAw @y gam g1 A I W
7w AfaaTau A gAT AR I§ & AR
T W A qeAAd @, & qrEE awaA
wEIEd, AT F ATH qer AT ATEAT
g fF 9a sfawmao & v 1 CF &
T AT 2 o TW F 4RI F D
%a¢ gH FT qerel S ST @ 8,
qe A dq aF feadl aE # g
Tz A AN ANE § | ot aF JW F
Arafaey &1 X ¥ I FT IA g,
7@ TR | qeeufa AgRE § q99 W0
Fara fm g g g f+
T T U S99 99 F1 A WA FT
< § gt T G A g o Wt
F T FT FHRA & | AH FTAT
wEIeT, UTF 79 7 qE g4 § qqqr
z fF gak Wi & 8o Wfwwa A
firarT & St gl F W@y 1 F WA
#F @dr FQ & I Ao dET 3 &
"gR FaC FW §1 I 80 Hfdwa
F a F o aF ew A o wfa A ]
Tq FT WY TATA I WINOT K | A
79 ¥ qgur a@d 5 fom awa g7 w@aa
T8 gu & 99 qHG AR W FT T
FT 41 A1 gAT @y &y feafq T T,
gw #¥ adr ¥ 3T Wy 9, &9 faew
& frqaT TAT AAT-HAT HL GT TG F AR
I & 12 AY gAIR AW | AT ATE AFHA
#1 o ot €Y, fea g agt @ad
oY | ¥few &% 2@T 6 37 i@ el &
T 2w ¥ &dr & fEadt T A,
gx A @t #v g 7, fa=rd 7 A1 @l

| argat § et ey @ g uw
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FER R AT F ST ATAT G Z |
gh ! st 3w § @ 9T sEvy 49§
& i % a7 a5 a19 @€y ®7 ¥ A
Tar g, afea fee o sga ard agl
HT FT 9gT A1 Tgaaq  JuTT FT F
X TET T FIEATIIAT FT IqGT FI
F g9 T @AY H FTHT W AT AWK
Tga AR foed o=l F1 S9F AT
TATAT & 1 &, I A AN AR A AISAT
TFT 8 | greENTEA WERY, SR %
F AWIATIANT FT G99 &, AR IO
faqet wreAl F 9z 9w Sewr av f¥
A% JUATENTE ¥ gAR B2 feeEi
F, IO F1, BIE AFT BT FIS GIAT
g gom qfeA & 3z Faare fr 9%
FMEATIAAT T W FW ST |,
forad fod gam sreaew v § &
fe#r gorer weeafy AgET v eOw
a9 § fgr & 98 F99, @9 9] 9,
BIE AW, qEAFAA AW, TS G
A afage At & fad 2 o sofed
2 f¥ 9g 398 QU9 I3T 9% | q TF
gua ag 3@y v awl 9 W1 w91 fa|ar
| 2 T SR Fe-q¢ A T &
famar <@t § 9 Tg 9 Fe-wrEe
MG, 98 d€ AW @Al H gEH FL
HIX IqF fod a-a€T THAET AT TAT
ff FIT agq a7 NG § TAT qTA7
QT JF T FT F J1F § T4q1 fas g
a1 A s dF1 § e 7 agfeaa
faerd #7 aga gl § | g9 999 TOw
IFT G F B ;M NI F1 GO
qFY §, TAIET T TFS &, LA AL
TFY & AT I fad AwET ST 3
TSI ST OF B & AT § TALFIGH
®qGT q7 TR HIT FH AT T T
St dFf ¥ F#@91 fagr ga fE oo
FozaTey AF A Ig dF ANAAANT
& TR G AT W 1

wge, gt % 97 gE #7 9="
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& ZaHT AT W Ueoafd HEeT A S

| § fRar @ ( Jw &7 aga AT

A gar § fF syt o owgm AR
BE-8R g fram g Wit sga o
Ffrg AT § oK gud ave ag-a3
FIH-EIeEH 8, OF a¥% ar 94 F1 ¢
qA AT § SR §EA qE ACET Y
TET Qg Frer WE & 1 ar qfa gars
F q § gRiv T fFar § e
sz Afaeex wgea 3 o gft gued
JIR A ST AR AT qTg &7 § SHHT FAT
T8 UF AHgg g 5 S9-aEr oGt @
fifaa FT & 3 o g a5 98 B
framt & a1 S wfwdw @ § 91 9]
gfeom g ar =g gae o & & I
faafea #< & o arfs g dnr €Y
AF T & GAY FT qF T AT -
qOH FLTF | TH T A, JTEAATHAT
AP, WO § UF A o F g R
gHTY ATV H AW AT qEw Har
g€t 7w fag A g greF e §
uF SeqrR fawEr g T ag ag g %
F1E Y a1 {5 oF qf @ #® 30 e
7 afgs qft 7 W@ T | G FD
Ty da § 9% f& gug & T g,
ar qUE & TATHT g g 9 ¥ ag T
AT AL & WIT AZF 9T 45 (FS % @
FEY & | TZ TAHT GUGHIT I g AR
zaF fad ga @3 #1 IAFT GUEAT FET
T1fed |

1 Ny weEwfy AT A

LW § wensy & A 9% o gErg
FE F gy T Fal ¢ AT T9FT AT

v d3q &y 21 & s aawrs
g Ot oF qew ® OF g &7 afweny
qr T TN B A ARt A
4 IHA TF THTT F ITHT Tl g
gl g5 A, U9y S gATT AT 97
AfFT I/ AT FT GEART QT F, Iq
gq FT AN F &1 @ 7@ a7 ey
AT 2 ¥ aga §9 foar Swar wr
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AT for S "@war & Afew daT wew
9B FT AR ToAfT wERT ¥ UF
g 19 far & 9§ anaar g
fF weHde F1E ux faduw S ¥
el HAE | 99 F FreT & HC IqET
gH 9 % defed § gwdT &7 ATlEA |

Ble-91e AT q3-93 IAMT FF AT
IR RATT T SgT a6 q & qF 0L
# ¥ A Fg AT AT § F oW
FgA AL AT FT T ZqAT AFATAT T
st 8 afe = ogw faond & 2[4,
TR AL T G, F1 eT2T WA FT5-
[T T FE, qIE IS F7 3W, T 0F
™ & 9g 9€ % 99 #1 wwta w2
F18 oY 3@ THAT 2 AT T 3T FT TF
qEy T 2 S F 20, 21 AT FT STATEY
¥ gAY AT g | Tl TR & B
HIZ IIFN &7 TGAT &Y AL F1E gd A
ST F 33 5 93 9997 F I qg 79
T & W7 9T I [z a1 g4 & g
f& & 92 g8 &, 9t A3 g2 & 3’
A AXTY TAT | FT0 FL @8 HIC D
TGN A1 10, 5 T T IR AT Afd-
foaa swa 7 &7 % &1 S 7% IO
FE T I9F 4§ A To TG A
ST EFAT 2 ) (WET w1 °9I)

ABTAYAT AEEA, UF G 19 F
IOR I & A AT Fg IAT g7
g #I az T ag g % Fa w1 @i &
THAT F @Y " ggd wdr o€ AT
AT HT T AT TEHAC F oqiv #
e il q f% frar afss g a &
# @] FI 9 aarn 4rear § 5 99
F a1 9= gATL AT dre Ao qom ¥
qEE aqre ft J1 I9F a= FU9 F
famre g 1% fawezT F arz gqme qn
Y faegA soqma w o1 @ 9 faEa
¥ @g wiiw W frar & fF sm e
FoUHE | F1 T g ATHA FE 9T AL
qv 72 Freraae T S g fF e
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WERT § FAAA FT AT qT T FEI-
AR fFaT 3T Az AN F AT 9%
Sor g Sff A7 g7 a W & fod wgr
A7 9T g foemd | @ amw aqerr
A AEAT E fF ow ag wemm § @
@ 1 A7 7 AF 37 79 g8 7w
®1 AT, FAIfE AT AE F qrErT
AT @ A fx a7 9w weuwa ®
g1 T ST giE Fred &1 I |
q9 I TEART L AL F AfRT o T
fag st e =t wiaw et foa w7 F
TEAT | T A1 I T2 fag S A
1y feems &1 39 9T T N ¥ e
Fora @W fF ag 511 =N fears ag T
fara, Aredtg & & oty famms o) @
FT graant fFar

ARATTA (37 AFITAA @)
HF Tew Fa |

ot FIT qWT . TH T T ACHS
F¥ g fF o awm ofr o Yo a1 A
omror forr ar a1 g fomr v &
T FT AR # A FT FWE
T T AT T 790 fag w1 & Fo
FY GIHTL FATE AT [B% Fa7 & IAT
21 7g w3 % 0 ae § SR
F21 fF freamd = 7 g1 afE e
g #r 32 famfar #1 I9Fr
Y q47 2 AT TR AL FT FIE
T AR 2

T, TAAT 9T 39 {99 § TR
SFETE AT g W17 A1 &Y ety wged
F ST ATAWTIT T fTF geRanE A4
g o7 agfaa ¥ 3761 qFA7 o1 Har

gl

SHRI M. V. BHADRAM (Andhra
Pradesh) : Mr. Vice-Chairman, now in the
whole country everybody claims himself
to be a socialist...

SHRI A. D. MANI : Not everybody.
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SHRI M. V. BHADRAM : I may say
in this connection that the first socialist
State that was born in the world is the
Soviet Union. Within 24 years, that is,
when Hitler attacked it—it withstood
the test of the War, its damages and
devastation—it recovered from the whole
thing and it has now become one of the
foremost and powerful countries in the
world. And the simple reason for that is
their entire means of production were natio-
nalised and owned by the people. So this
idea has gripped the entire world. Therefore,
everybody now claims to be a socialist.
As far as the ruling party is concerned, it
started its socialism from Avadi in 1954
and it has now travelled up to 1970;
but nowhere has any leader made any
attempt to define what socialism is, what
democratic socialism in Indla is. In this
connection I would like to refer to the
Constitution. When the Constitution was
framed, the idea of socialism was not there
in the Constitytion at all.

The Constitution is coming in our way
now. The first step that was taken by the
Government, which is not a socialist step
but which is a good one, is that bank
nationalisation was undertaken by this
Government but it was struck down by
the Supreme Court. (Interruption) The
former Chief Justice of India, Shri S. R.
Das,—I am reading something from a
newspaper—said the Bank Nationalisation
Act and the subsequent Supreme Court
judgment had raised one burning question—
how far the Fundamental Rights could be
accepted as unamendable, Citing some
instances, Mr. Das said, immediately after
the Constitution came into being, the courts
held that even incitement to murder was
permissible under the right of freedom
of speech. Parliament stepped in to amend
the relevant portion of the Constitution.
The Fundamental Rights were amended
by adding the words ‘reasonable restrictions’.
When the Bank Nationalisation is done and
when it is in the interest of the whole country
and when it has generated so much enthu-
siasm in the country, the Supreme Court
should have thought twice befare delivering
that judgment. Mr. S.R. Das said that
it did not mean rupee for rupee, but com-
pensation should be fair and reasonable.
The Fourth Schedule clearly says that.
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But the Supreme Court Judges held a
different view. 1 may in this connection
add... * * *

SHRI A. D. MANI : Sir, you are a
lawyer of eminence and you should not
allow this kind of observation to be made
with regard to the Supreme Court Judges

* * *

(Interruptions)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Mr. Bhadram,
you must not say anything derogatory to
the Supreme Court judges.

SHRI LOKANATH MISRA : Once the
Press picks it up, no useful purpose would
be served by your expunging it tomorrow.

(Interruptions).

SHRI BALACHANDRA MENON
Fact is a fact. (Interruptions).

SHRI M, V. BHADRAM : Are they not
human beings, are they not influenced by
what is happening in the country? They are
not above our society. In that connection
I may quote that one judge of the Supreme
Court was addiessing the Mysore Bar
Association in Bangalore and he was
passing derogatory remarks against Parlia-
ment Members. 1 am reading from a
newspaper :

“In that speech Hcgde had pooh-
poohed parliamentary form of democracy,
passed the learned remark that President
would be able to resist pressures from
political groups and derided the un-
educated mass of our people.”

The gentleman was a lawyer in a mofussil
town of Mysore. When Mysore was bifur-
cated, he became a Judge of the Mysore
High Court. From there he was trans-
ferred and he was appointed by a political
group of Mysore.

SHRI LOKANATHA MISRA :
is the paper he is reading from?

SHRI M. V. BHADRAM : ‘New Age’.

What

{Later ruptions)
SHRI BALACHANDRA MENCN : If

that is not correct, then prosecute the
‘New Age’.

***Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Mr. Menon, you
should not disturb your colleague.

SHRI M. V. BHADRAM : Therefore,
Sir, if the Constitution comes in the way
of our progress, that Constitution must
be changed. If it is not changed peacefully
through Parhament and if the Supreme
Court or the Jan Sangh or the Swatantra
Parties come in the way, then the people
will have to change it in the streets. But T
suggest that such a situation should not
be created. Therefore Parliament should
take it up and change the Constitution and
the Fund mental Rights should go.

SHRI M. N. KAUL (Nominated) : We
will do that.

SHRI M. V. BHADRAM : If you do
not do it, the people will do it in the streets.
(Interruptions) Whether it is socialism or
democratic socialism, the national wealth
should increase and the main instrument
in the production is the worker. But what
is the status of the worker today in the pre-
sent day society? Unfortunately the Pre-
sident has be:n made to say something in
which he does not believe; some words have
been put in his mouth ynnecessarily. I
would like to read just one sentence from
his Address, page 12, paragraph 31.
He says :

“The National Commission on Labour,
whose report the Government have
recently received, hus made scveral re-
commendations for strengthening the
Trade Union movement and promoting
effective collective bargaining.”

Now, Sir, the Report of the National
Labour Commission was condemned by
all soctions of the labour irrespective of
their politcal affiliations. I may give just
one instance in this connection. The Labour
Commission decided that there shall be
no strike in the essential services and the
strike 15 permissible for 30 days in other
industries. It means that the fundamental
principle for collective bargaining is the
right to strike, and that right is taken away
by the National Labour Commission. So
where is that collective bargaining? It is
taken away by the National Labour Com-
mission. It is very unfortunate that some
words have been put in the mouth of the
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President who had all along been serving
the workers, that the recommendation of
the National Labour Commission will
strengthen the bargaining capacity of the
workers; it is an irony.

In this connection I would like to draw
the attention of the House to the ILO
Conventions 87 and 98. Both of them deal
with collective bargaining and the right
to strike. But our Government has not
been able to sce its way to ratify them
so far. Convuntion 87 was ratified by 77
countries but India was not one of them.
Convention 9& was ratified by 89 countries
but India was not one of them. So far the
President to say that the recommendation
of the National Labour Commission wiil

strengthen collective bargaining is very
unfortunate.

Under the Irade Unions Act of 1926,
even the Britis!) had given the right to the
industrial workers 1n the organised unions
but where is ti:e guarantee for the workers
against victinusation? If a worker forms a
union, if there is victimisation, there is
no protection. Only the right is given
on paper. When he asserts his right, he
has to undergo so many difficuities. On 26th
February 196Y the Joint Select Committee
report on the Contract: Labour (Abolition
and Regulation) Bill was presented to the
Lok Sabha and for the last one year, it
is not coming before vs. Throughout the
country so many construction works are
going on and lxkhs .nd i. khs of workers are
engaged 1n the profession. There is no
protection to them and if the Government
is rcally sincere and believes in the welfare
of the workers, they should bring up the
legislation and get it passed in the current
session.

Lastly I mus. say a word about secularism.
Recently I came across some of the Govern=~
ment officials who are also indulging and
earming thewr rights to become members
of the RSS. My Collector who has given
an official reception to the Sankaracharya
has sent a special circular to collect Rs. 70
lakhs for the Sankaracharya Mutt. He has
also addressed a meeting organised by the
Hindu Viswa Parishad. If people of that
type are Coliectors, the Mushms in my
constituency are mnaturally afraid about
what would happen in the hands of these
Collectors. Such peopie should not be posted
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in the Executive. I therefore urge upon the
Government to see that the real workers
who produce the real wealth should be
taken care of.

SHRI M.N. KAUL : Mr. Vice-Chairman
one of the speakers who preceded me
stated that our Constitution is not commit-
ted to establish a socialistic pattern of
society. I was surprised at that statement
because 1 know that the Preamble to
the Constitution which was drafted by the
late Prime Minister Nehru himself states
the position quite clearly as follows:

“WE, THE PEOPLE OF INDIA,
having solemnly resolved to constitute

India into a SOVEREIGN DEMOCRA-

TIC REPUBLIC and to secure to all

its citizens

JUSTICE, social, ¢conomic and
political”,
Pandit Nehru, addressing the Univer-

sity of Delhi, stated that this statement in
our Preamble—justice, social, economic
and political—is the essencé of the Com-
munist revolution. 1f the Communist
tevolution of 1917 had clearly established
one thing, it was to place the concept of
justice, social, economic and politicai
above all things and that occupies a preemi-
nent position in our Preamble. Further
the said that the concepts of the French
revolution—liberty, equality and fraternity
are also stated in our Preamble so that our
Constitution combines the concepts of two
historic revolutions, the French revolution
and the Russian revolution. Therefore E
is quite out of order to say that our Consti-
tution is not committed to a socialistic
pattern of society.

Coming to the Address, I think the
Address is a realistic one and as I heard
the President deliver the Address, I felt
it had a refreshing approach which I
think is determined by the key sentence
in the Address on page 2 :

“Government are determined to give
to these vast forces which have been
unleashed by the developments of the
last two decades, a new sense of
direction and purpose as well as a reali-
sable goal.”

What is essential is that there should be
a realisable goal. We have, in the past, spent
our resources on a large numbe of objec-
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tives with the result that the achievements
are not clearly marked out in some spheres.
Now the Government have, for the first
time I think, clearly stated that priority is
a vital issue. I tecall here an observation
made by Anneurin Bevan in ore of the
speeches in the House of Commons—
and he was himself a great socialist—that
the religion of socialism is the language
of priorities. We have limited resources
and I think what the next Plan is going
to do is to settle the priorities. If we have
limited resources and if we bestow the
favours on a very large number of objectives,
the results are not obvious and the resources
are scattered, I think the Government
have, for the first time, clearly felt that the
settlement of priorities is a vital issue. In
one of my visits to the US, I asked a student
of Chinese affairs as to why China had
made remarkable success in certain direc-
tions and his answer was prompt and
clear. He said : ‘The regime is authoritarian
and the priorities are settled and quickiy
implemented without any hitch’. So the
basic concepts were of priorities and an
authoritarian regime. That led to quick
development. We are certainly having prio-
rities now and [ think that is the correct
approach. An authoritarian regirne is out
of question so far as India is concerned.
Let our progress be not rapid but we do
not want an authoritarian regime in this
country. We have to make that sacrifice.
That sacrifice is enjoined by our Constitu-
tion and we surely do not want to give it up.

What are the key points in this Address?
I think proper attention has been devoted
to the question of unemploymeni. The
President said

“My Government are aware that
unemployment is the most serious prob-
lem facing the economy and an early
and effective solution to it must be
found.”

The question of unemployment must be
solved to an appreciable extent. Secondly,
there should be stability of prices. Thirdly,
we should give serious and earnest attention
to the housing problem and the Address is
quite emphatic and clear. It says :

*“My Government therefore pregose to
direct larger resources towards program-
mes such as the bulk acquisition and
development of land for the aliotment
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of house sites, housing for low income ’ “I am not interested in excuses for

groups and slum clearance, particularly delay. I am interested in a thing done.”
. in _ .

In metropolitan areas vsfxere the housing The civil scrvices have got to be tackled

problem is most acute.

properly. There are ways of doing it. I was
recently reading the memoirs of Prime
Minister Macmillan and T was impressed
by his description of the ways of methods
that he adopted to carry through his

Now having stated these priorities, the
next matter that arises is that of resources
and in this connection, the important
question is of savings. I think the nationali-
sation of banks and extension of Banks in

policies.

rural areas will help in that dircction to a e
considerable extent and we may reap the He was entrusted by Mr. Churchill 'wnh
benefits of nationalisation of banks so far producing thousands of houses within a
as savings are concerned within a measurable limited time. .And the first step that 'h.e
time. Having stated these objectives—and took. was to inject new blood into 'thc civil
we will soon have the necessary steps and service. He came Fo the conclusion that
the Budget will also be unfolded in a few there was a brilliant person whom he
days—and having done all that, the question | knew and who would be able to do the
arises of implementation of these proposals | Job- There was great opposition from the
and a rigid adherance in the matter of civil se.rvxcg_. but'Mr. Macmillan was able
expenditure of resources to the priorities to qbtam his services for a year and he gave
which have been stated by the Government. an impetus to the work.

A great deal of comment was made on SHRIMATI YASHODA REDDY :
an observation made by the Prime Minister There is practically none on the Treasury
in regard to the commitment of the civil Benches.
service. That I think is an issue which is .
closely linked with implementation. Our st wwiag awt (SO W)

civil servants must have faith in our Consti- ES L ﬁ-;}q F AN fFaAT e T é
tution. For instance a civil servant cannot ’

have a communal approach and still conti- (ISEACIIEI ¥ 3@ EilﬁlQ’ !
nue to be a civil servant. He must go out

. ) SHRI A. G. KULKARNI (Maharashtra):
of th_e service. He cannot say that one com- 1 am here to take them to that side,
munity should be squeezed out and another

community should survive. That approach SHRI K. K. SHAH : I depend upon the

he clearly cannot have. That commitment

support of all of you.
he must have and if he does not have that

commitment in his mind, it is better that (Interruptions)

a civil servant who is honest to himself THE VICE-CHAIRMAN (SHRI
should resign. Another commitment is AKBAR ALI KHAN) : Order please.
that in his private conversations and obser-

vations he should not condemn the public SHRI M. N. KAUL : T}*.cre are one of
sector, that is, say ‘Oh, the public sector will two matters to w!nch 1 will make a bricf
never prosper; etc. or speak in derisive reference. Thc're is ﬁrst.thc question of
terms of the public sector. If he has no faith violence to which the Pre.mdem has devoted
in the extension of the activities of the a separate paragraph in his address. I
Government in the economic sphere, then was reading an analysis of .v10]ence, which
clearly he is out of place in that service . is now all over the world in a sense, and
and he must chalk out another career for one of the greatest psychologists of modern
himself. Commitment is a vital thing and times has s.ald that conmderab]e. part of
the only instrument in our present Consti- | violence arises from self-depreciation. T
tution, unless we have political cadres as think that probably is 2 partial explanation
in Communist Russia and China, is the and covers a good deal of gr OL.md' We are
civil service. In the civil service there accustomed to  self-depreciation  to an
must arise a passion and also certainly a abnormal cxt.ent’ at.xd th?t produces 2
commitment to the social objectives and chain of reactions, w.hld‘} ultimately lead to
the principles of our Copstitution, | violence. Certainly, if violence goes ahead,

Pandit Nehru once, in a speech said : as it is going on in some parts of the country,
3
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then all the schemes would be wrecked.
So it is the duty of everyone to follow the
advice which the President has given. He
has said that this was a paramount issue to
which we should give our first attention.

And lastly I would say that, so far as
the Ministers are concerned, they should
not only appeal to the civil service to imple-
ment but they should also see to it as to
why the proposals are not being imple-
mented. As Mr. Macmillan says, he made
it his job as Minister to identily the bottle-
necks. Likewise, it is the duty of Ministers
to locate the bottienecks, to know how the
administration is running and where are
the bottlenecks. It is not enough to say
that there are bottlenecks. Bottlenecks
are difficult to identify. You have got to
throw the searchlight into many dark
crevices of the administration before you
really come to know as to where the bottle-
necks are, and the bacilli of waste must be
killed. Ministerial vigilance over civil service
is a vital condition.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Thank you. Now
Mr. Mani. Ten minutes.

SHRI A. D. MANI : Make it twelve
minutes, Mr. Vice-Chairman, Sir
let us strike a bargain.

Mr. Vice-Chairman, I want to join other
hon. Members who have paid their humble
thanks to the President for having taken
the trouble to come and address us in the
Cenwal Hall of Parhament. His Address
is a notable landmark in our political his:ory
because, for the first time, we are having
as our President a representative of the
working class in the country.

The hon. the Leader of the Opposition,
Mr. Mishra, described this Address as a
desiccative address (Interruptions) . . . Please
do not interrupt me. I have got only
twelve minutes.

SHRIMATI YASHODA REDDY : The
House is practically nil on that side. You
speak. I have no objection. I just want to
remind the ruling party that they must
show a little more respect to the esteemed
President of India. No doubt I appreciate
that at least the Leader of the House is
sitting there, but his followers are not
there. Where are they?

(Interruptions)
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THE VICE-CHAIRMAN (SHRI
AKBAR ALl KHAN) : Order, order.

SHRI A. D. MANI : Sir, 1 like to mention
here that the hon. Leader of the Opposition
described this Address as a desiccative
address, and my hon. friend, Mr. Kaul,
called it a realistic address. If I am asked
to describe the Address I would like to say,
referring to the Address, that the picture
of Indian eccnomy is like that of an old
man trying to look young by dyeing his
hair and touching up all his eye-lashed and
so cn. Unfortunately, the Address of the
President has not been borne out by the
facts of the Economic Survey, wkich Las
been putlished. The President speaks about
the gicen revolutien, but the Econcmic
Survey says that there has been a fall in
agricultural production. Sir, I would not
like to deal with this aspect of the matter
at this stage but would like to corc.ntrate
my attention on the problem of unemploy-
ment, to which reference has been made

by other speakers. p

(Interruptions)

THE VICE-CHAIRMAN (SHRI1
AKBAR ALI KHAN) : Orcer, pleasc.

SHRI A. D. MANI : Sir, recently 1
presided over a seminar crganised by the
Ministry of Education on the question of
educdted unemployment. Now the facts
are on the Employment Register. In 1968
there were registered 10.00,C00 (telow
matriculates), 8,37,0C0 (matricul:tes and
below graduates) and 1,19,000 (graduates
and above). Sir, at that seminar ccrtain
suggestions were made which I would like
to place before the House. One of the sugges-
tions is that the dormricile qualification
should go. I wculd like to mention to my
hon. friend, Mr. Somasundaram here, that
even a progressive State like Tamil Nadu
has got the domicile qualificaticn. The
most forward State in India, namely, Mahka-
rashtra requires 16 years’ demicile before
a man can get a job., Now, if you are going
to solve this unemployment problem, all
the domicile qualifications should go and
we, as a united Parliament, members of
all pariies, should ask for the acceptance
of the concept of cocmmen indian citizen-
ship. It should not be the case that unless
I possess the domicile qualification of
16 years I do not beccme a Maharashtrian
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or that unless T possess the domicile quali~
fication of 12 years I do not become a Tamij
Nadu man. [t should be the case that il

i am born an Indian. 1 have a right to seek

a job anywhere in the country. This is the
point I want to put forward.

SHRI LOKANATH MISRA : Why do
vou call Maharashtra progressive? Because
of Shiv Sena?

SHRI A. D. MANI : No, no. It is be-
cause it is the foremost State, and I know
a good deal about Maharashtra.

The second point that 1 would like to
mention here is that I do not agree that
much is being done in West Bengal under
the dynamic leadership of Mr. Jyoti Basu
and the anaemic leadership of Mr. Ajoy
Mukherjee. Tn West Bengal they started
talking about an unemployment allowance.
Now a stage is reached when there are lite-
rally lakhs of educated unemployed in
the country., When  there is so much
unemployment  the Government  of
India must evolve a scheme of giving an
unemployment dole to those persons who
are not in a position to find employment.

(Interruptions)

My tme is limited and under the rules
Tunning commentaries are hot permitted.

(Interruptions)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : You please carry
on. :

SHRI A. D. MANI : This is the first
point I would like to make.

SHRI A. G. KULKARNI : Why are
you encouraging this doling business?

THE VICE-CHAIRMAN (SHR1
AKBAR ALl KHAN) : You may not
agree, but Jet him proceed uninterrupied.

SHRI A. D. MANI : T seek your protec-
tion, Sir.

SHRI A. G. KULKARNI : You may
ask them to start some industries.

. SHRI' A. D. MANI : { seek your protec-
tion, Sir. Running commentaries are not
ailowed; they are prohibited under the rules.
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THE VICE-CHAIRMAN (SHRI
AKBAR ALl KHAN) : You are right.
I have asked him not to do it. You please
proceed.

SHRI A. ). MANI : The second point
1 would like o make is on the question of
privy purses--I have tabled an amendment
in this regarc. I have never been an admirer
of Maharaj» or princely vrivileges but
then we have to take into account the
fact that only twenty years have passed
since tha* Aiticle was inserted ir the Consti-
tution guaranteeing the treaties and the
privileges to the princes. Now I want all
these privy purses to go for the sake of
an egalitariun India and T am in agreement
with Members of the Opposit.ion that we
cannot carty it on for a hundred years or
two hundred years. But some time must
be given to the princes to adjust themselves
to the changing conditions. (Inferruptions).
1 understand that Government are thinking
in terms of giving a 15-year lump sum
privy purse to the princes. That would not
be an equitable settlement. (Interruptions).
I must be allowed to state my point of
view; it may be an unpopular point of view.

I have suggested an amendment that
the prescnt Princes should be allowed to
have their purses during their life-time but
1 would like to add one clause that the
should :lso pay income-tax like othe
persons. They should not be in a privilege
position to use all that money for fightin
elections and for defeating or opposin
candidates who do not have the sam
financial resources.

The third point 1 would like to make
this and it has been mentioned in an amen
ment which 1 have tabled. The Centr
State refations have come to such a sta
that there are crics in various parts
India for States with wider autonomy.
feel if the green revolution of which -
President has spoken is to be maintais
for some years to come and 1f we are 1
to go round the capitals of the west
world begging for food, begging for :
the Central Government must have
power to issuc directives in regard to
agricultural policy and land reforms a
Recently there have been announcem
of land reforms in one State or the ot
We do not have even an agreement
the question of ceiling, some people
25 acres, some say 15 acres and some of
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say 35 acres and the Government of Kerala
has already thought of nationalising planta-
tions. These are all matters wherein we
should have a well-directed and concerted
central policy and it is for that reason
that I have suggested that when this dialogue
about Centre-State relations starts we should
amend the Constitution giving the Centre
power to issue directives in regard to agri-
cultural policy because this is necessary
with our teeming population cxplosion.
We must become self-sufficient by 1980
and 1 hope that whatever.our population
growth may be, we should produce enough
foodgrains in our country to feed our
people,

The next point I would like to mention
is in regard to the lopsided socialism which
we have developed in this country. T have
been a student of socialistic doctrines from
my college days. In the days when 1 was
a student at college Lenin had started the
Revolution in Russia. My {friend, Mr.
Balachandran was also about that time read-
ing the samec books that I was reading.

SHRI BALACHANDRA MENON :
The only thing is he did not understand
them.

SHRI A. D, MANI : You will agree with
me that socialism is confined to our cities
and urban centres. We belicve in tixing
monopolies, in taxing people having high
incomes, having incomes over Rs. 20,000/-
but what has happened today in the country
is—I have met many representatives—we
are allowing a rich kulak class to come up
in the country in the villages. Now we should
not have this lopsided development of the
economy, Swatantra in the villages and Socia-
}ism in towns.

SHR1 A. G. KULKARNI! : Have you
gone to any village, Mr. Muni?

SHRI A. D. MAN! : I have gone to the
villages in Maharashtra, not in Tamil Nadu
one. {[nterruptions) Anyway, 1 am not
roing to enter into a dialogue with you.

SHRI A. G. KULKARNI : I doubt if
'on have ever gone to a village.
THE VICE-CHAIRMAN (SHRI

\KBAR AL! KHAN) : You may doubt
ut please sit down now.
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SHRI A. D. MANI : And we should not
allow this kulak class to get away with it.
Both the parties—CONGQ. as well as the
ruling party—are not prepared to do
anything which will offend this rich kulak
class on whom their return to power or
their return to opposition depends, (Jnterru-
ptions) 1 do not want such interruptions.
Respect my age at least if not anything
else.

Therefore we should not try to fleece
the urban rich, the salaried classes and the
classes engaged in trade and commerce
and at the same time allow this kulak class
to get away in the countryside making
thousands of rupees without taxation,

SHRI LOKANATH MISRA : They are
the exploiters.

SHRY A. D. MANJ : Yes; they are as
much exploiters as the big monopolists
and others. 1 would like therefore to suggest
that in regard to this matter some policy
should be evolved at the central level
regarding a steep agricultural income-tax
so that the State Governments get the
benefit in revenue of the green revotution.

1 would like to go on to another point
about Belgaum. On this also 1 have an
amendment. Sir, we are experts in going
and lecturing to other countries of the world
about how the Vietnam problem should
be solved. We are members of the Control
Commission in Vietnam. We make represen-
tations to the State Department in Washing-
ton telling them, you don’t do this in Viet-
nam. And on the question of East and Wes:
Berlin we profess to take . up a neutral
stand, while everyonc wants both East
and West Berlin to be united. But when it
comes (0 the question of solution of national
issues we are extremely timid because we
are very much dependent on vote catching
and vote losing, Now the position in which
the ruling party finds itself today, is, if it
gives an award on the question of Belgaum
setting aside the Mahajan Commission Re-
port in favour of Maharashtra, they lose
Mysore irrevocably and if it gives it in
favour of Mysore, they lose Maharashtra
which is their main pillar of strength in
Parliament completely and there is no
chance of their getting back the dence
of the people of Maharashtra. WRecently
the papers said that there is some proposai
to have a division of the city of Belgaum.
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Sir, T have visited the cities of East and West
Berlin and I have seen for myself what havoc
that division has caused not only to the
economy of the Berliners but to the minds
of Berliners also. You go across the wall—
and I have gone across the wall-—they
abuse the West Berliners. They regard
them us their enemies and not as their
brothers speaking the same language. Now T
would submit-——I have put in an amend-
ment on this too—that when it comes to
the question of deciding these border dis-
putes we should go by certain principles.
1 am told that if we had an opinion poil
in Belgaum somebody will turn round and
demand an opinion poll in Kashmir. Now,
1 would not concede an opinion poll in
Kashmir because Kashmir is an integral
part of India and we do not accept the
Jurisdiction of the United Nations to decide
this issue. When there was the question
of Goa and all of us were concerned about
Goa’s merger with Maharashtra, Mr.
Chavan took a very sensible decision—if
I may say so with great respect {0 him—to
have an opinion poll and the entire people
of Maharashtra whatever their fraternal
feelings towards Goans had to accept
that deciston, 1 feel that in regard to the
disputed arcas of Belgaum—the Canarese
and the Marathi-speaking areas in that arca
—they should accept the principle of opinion
poll and if the people of Mysore do not
accept the result of the opinion poll they
will stand condemned in the eyes of the
rest of India because we must accept some
democratic verdict at some stage.

Only one more point I would like to
mention and that is about clectoral re-
forms. T have tabled an amendment onh
that also and this is my fifth point that
1 am taking up in these fifteen minutes
that you have given me. 1 do not want to
refer in detail to the proposals made by the
Chief Election Commission at a conference
or scminar held about a month or so ago.
1 feel that if we have to safeguard our de-
mocracy, our democracy must be made
immune from the money influence. They
have suggested the raising of the expense
limit to Rs. 35,000/- for Lok Sabha. Now
it *will be very difficult for a poor man to
stand for election to the Lok Sabha, unless
he enters into some contract with various

parties or groups to find finances for elections.

A suggestion has been made by the Election
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Commission which should be immediately
implemented that all returns of election
¢xpenses must be made on an affidavit before
the Election Commission so that everybody
knows that if he files a false election return
it would not only become a corrupt practice
but he is lik<ly to be sent to jail also,

The second point T would like to say 13
some limit should be put on the expenditure
by the parties concerned for the elections.
An cxperiment was iried in Pakistan. In
Pakistan when the presidential election
was held the Government of Pakistan gave
money to the various parties.

AN HON. MEMBER : In addition to
what they collect themselves? -

SHRI A. D. MANI : Yes; in addition
to what they collect. That is what we arc
20ing {0 have here also in any casc. We havt
come to that stage; we have the bigges
clectorate. We may have even to giv
financial assistance for carrying on propa
ganda through loudspeakers etc. {0 recog
nised all-India parties which have fulfille
certain norms Iaid down by the Electic
Commission.

Sir, these are the few points that T want
to make. 1 thank you very much for givi
me a patient hearing and I also thank B
Kulkarni for responding to my appeal.

THY VICE-CHAIRMAN (SH
AKBAR ALI KHAN) : Mr. Appan, |
will be the first speaker tomorrow.

Now, | have scen some of the rem
that Shri Niren Ghosh and Shri Bhac
have made about the Supreme Court
1 have directed some passages 1o be ex
ged.

MESSAGE FROM THE LOK SA

Tt REQUISITIONING AND ACQUISITIO
IMMOVABLE PROPIRTY (AMENDMENT)
1970

SECRETARY : Sir, 1 have to reg
the House the following message re
from the Lok Sabba, signed by the Se



